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No. 415(2)/LXXIX-V-1-20-1(ka)-1-2020
Dated Lucknow, March 12, 2020
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Mal Aur
Sewa Kar (Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 5 of 2020) as passed by
the Uttar Pradesh Legis]ature;and assented to by the Governor on March 11, 2020. The Rajya Kar
Anubhag-2 is administratively concerned with the said Adhiniyam.
. THE UTTAR PRADESH GOODS AND SERVICES TAX
(AMENDMENT) ACT, 2020
(U.P. Act no. 5 of 2020)
[As passed by the Uttar Pradesh Legislature]
AN
. ACT
Surther to amend the Uttar Pradesh Goods and Services Tax A et, 2017.

IT 1S HEREBY enacted in the Seventy-first Year of the Republic of India as
follows :— .
Short title 1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax
and (Amendment) Act, 2020. .
commencement (2) The provisions of sections 3,4,5,6,8,9,11,12 and 21 of this Act shall be
deemed to have come into force with effect to the 1st January, 2020 and provisions of
sections 2,7,10,13,14,15,16,17,18,19 and 20 of this Act shall come into force at such
date as the State Government may, by notification in the Gazette, appoint.
Amendmentof 2. In section 2 of the Uttar Pradesh Goods and Services Tax Act, 2017
section 2 hereinafter referred as the principal Act, in clause (4) after the words “the Appellate
Authority for Advance Ruling,”, the words “the National Appellate Authority for
Advance Ruling,” shall be inserted. ' . '
Amendment of 3. In section' 10 of the principa) Act,—
section 10 (a) in sub-section (1) affer the second proviso the following Explanation
shall be inserted, namely:— _

“Explanation.— For the purposes of second proviso, the value of exempt
supply of services provided by way of extending deposits, loans or advances in
so far as the consideration is represented by way of interest or discount shall not
be taken into account for determining the value of turnover in a State.”; '

" (b) in sub-sectibn (2),—

(i) in clause (d), the word ‘*and’’ occurring at the end shall be omitred:

(i) in clause (e), for the word “‘Council:*, the words *Council; and”
«shall be substituted; o

(iii) affer clause (&), the following clause shall be inserted, namely:—

“(f) he is neither a casual taxabie person nor a non-resident taxable

- person;”; )

(c) after sub-section (2), the following sub-section shall be inserted,
namely.— .

“(2A) Notwithstanding anything to the confrary contained in this Act, but
subject to the provisions of sub-sections (3)and (4) of section 9, a registered person,
not eligible to opt to pay tax under sub-section (1) and sub-section (2), whose
aggregate turnover in the preceding financial year did not exceed fifty lakh
rupees, may opt to pay, in liex of the tax payable by him under
sub-section (1) of section 9, an amount of tax calculated at such rate as may be
prescribed, but not exceeding three percent of the turnover in State, if he
is not— o

(a) engaged in making any supply of goods or services which are not
leviable to tax under this Act;

3
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{b) engaged in making any mter—State outward supplies of goods or
services;

(c) engaged in making any supply of goods or services through an
¢lectronic commerce operator who is requ1red to collect tax at source under
section 52;

(d) a manufacturer of such goods or supplier of such services as may be
notified by the Gavernment on the recommendations of the Council; and

* (e) a casual taxable person or a non-resident taxable person:

Provided that where more than one registered person are having the same
Permanent Account Number issued under the Income-tax Act, 1961, the
registered person shall not be eligible to opt for the scheme under this
sub-section unless all .such registered persons opt to pay tax under this

. sub- section.”

(d) in sub~section (3), after the words, brackets and figure “under sub-
section (1)” at beth the places where they occur, the words, brackets, figure and
letter “or sub-section (2A), as the case may be,” shall be inserted; '

(e) in sub-section (4), affer the words, brackets and figure “of sub-section
(1Y, the words brackets, figure and letter “or, as the case may be, sub-section
(2A)” shall be inserted,

{f) in sub-section (5), after the words, brackets and figure “under
sub-section (1)”, the words, brackets, figure and letter “or sub-section (2A), as
the case may.be,” shall be inserted, '

(g) after sub-section (5), the following Explanatmns shall be inserted,

: namely — :
“Explanation 1,— For the purposes of computing aggregate turnover of
a person for determining his eligibility to pay tax under this section, the
expression “aggregate turnover” shall include the value of supplies made by
such person to.the 1st day of April of a financial year up to the date when he
becomes liable for registration under this Act, but shall not include the value of
exempt supply of services provided by way of extending deposits, loans or
advances in so far as the consideration is represented by way of interest or
discount. ‘
Explanation 2.— For the purposes of determining the tax payable by a
person under this section, the expression “turnover in State or turnover in Union
territory, shatl not include the value of following supplies, namely:—
(i) supplies to the first day of April of a financial year up to the date ]
when such person becomes liable for registration under this Act; and |
(i) exempt supply of services provided by way of extending deposits,
loans or advances in so far as the consideration is represented by way of interest
or discount.””. ‘ ‘ .
4. In section 22 of the principal Act, in sub-section (1), affer the second proviso, Amendment of
the following proviso and explanation shall be inserted, namely:— section 22 -
“Provided also that the Government may, on the recommendatlons of the
Council, enhance the aggregate turnover from twenty lakh rupees to such
‘amount not exceeding forty lakh rupees in case of supplier who is engaged
exclusively in the supply of goods, subject to such conditions and limitations,
as may be notified. |
Explanation.—For the purposes of this sub-section, a person shall be
considered to be engaged exclusively in the supply of goods even if he is
engaged in exempt supply of services provided by way of extending deposits,
loans or advances in so far as the consideration is represented by way of interest
or discount.”.
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Amendmient of 5. In section 25 of the principal Act, affer sub-section (6), the following
section 25 sub-sections shall be inserted, namely :- . .

“(6A) Every registered person shall undergo authentication, or furnish
proof of possession of Aadhaar number, in such form and manner and within
such time as may be prescribed: , )

Provided that if an Aadhaar number is not assigned to the registered
person, such person shall be offered aiternate and viable means of
identification in such manner as Government may, on the recommendations of
the Council, prescribe: '

Provided further that in case of failure to undergo authentication or
furnish proof of possession of Aadhaar number or furnish alternate and viable
means of identification, registration allotted to such person shall be deemed to
be invalid and the other provisions of this Act shall apply as if such person
does not have a registration. : : ,

{6B) On and from the date of notification, every individual shall, in order
to be eligible for grant of registration, undergo authentication, or furnish proof
of possession of Aadhaar number, in such manner as the Government may, on
the recommendations of the Council, specify in the said notification;

Provided that if an Aadhaar number is not assigned to an individual,

’ _ such'individual shall be offered alternate and viable means of identification in
. such manner as the Government may, on the recommendations of the Council,
specify in the said notification. :

(6C) On and from the date of notification, every person, other than an
individual, shall, in order to be eligible for grant of registration, undergo

: authentication, or furnish proof of possession of Aadhaar number of the Karta,
Managing Director, whole time Director, such number of partners, Members
of Managing Committee of Association, Board of Trustees, aunthorised
representative, authorized signatory and such other class of persons, in such
‘manner, as the Government may, on the recommendation of the Council,
specify in the said notification:

Provided that where such person or class of persons have not been
assigned the Aadhaar Number, such person or class of persons shall be offered
alternate and viable means of identification in such manner as the Government
may, on the recommendations of the Council, specify in the said notification.

(6D) The provisions of sub-section {6A) or sub-section (6B) or
sub-section (6C) shall not apply to such person or class of persons or any State

- or part thereof, as the Government may, on the recommendations of the
Council, specify by notification. ' . -
Explanation.—For the purposes of this section, the expression “Aadhaar
number” shall have the same meaning as assigned to it in clause (a) of
section 2 of the Aadhaar (Targeted Delivery of Financial and Other Subsidies, Benefits
and Services) Act, 2016.”, : -

Insertion of new 6. Affer section 31 of the principal Act, the following section shall be inserted,;

section 31A namely:— :
“31A. The Government may, on the recommendations of the Council,
prescribe a class of registered persons who shall provide prescribed modes of
Facility of electronic payment to the recipient of supply of goods or

dlgna.l payment services or both made by him and give option to such
to recipient
recipient to make payment accordingly, in such manner and subject to such

- conditions and restrictions, as may be prescribed.”.
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7. In section 39 of the principal Act,—

(a) for sub-sections (1) and (2), the fol]owing sub-sections shall be

substituted, namely:— :
¢{(1) Every registered person, other than an Input Service Distributor or a

non-resident taxable person or a person paying tax under the provisions of
section 10 or section 51 or section 52 shall, for every calendar month or part
thereof, furnish, a return, electronically, of inward and outward supplies of
goods or services or both, input tax credit availed, tax payable, tax paid and
such other particulars, in such form and manner, and within such time, as may
be prescribed: .

Provided that the ‘Government may, on the recommendations of the
Council, notify certain class of registered persons who shal} furnish a return for
every quarter or part thereof, subject to such conditions and restrictions as may
be specified therein. *

(2) A registered person paying tax under the provisions of section 10,
shall, for each financial year or part thereof, furnish a return, electronically, of
turnover in the State, inward supplies of goods or services or both, tax payable,
tax paid and such other particulars in such form and manner, and within such
time, as may be prescribed.”; ‘ '

. (b) for sub-section (7), the following sub-section shall be substituted,
namely:— ‘

“(7) Every registered person who is required to furnish a return under

Amendment of
section 39

sub-section (1), other than the person referred to in the proviso thereto, or -

sub-section (3) or sub-section (5), shall pay to the Government the tax due as
per such return not later than the last date on which he is required to furnish
such return: ' :

Provided that every registered person furnishing return. under the proviso
to sub-section (1) shall pay to the Government, the tax due taking into account
inward and outward supplies of goods or services or both, input tax credit
availed, tax payable and such other particulars during a month, in such form
and manner, and within such time, as may be prescribed:

Provided further that every registered person furnishing return under
sub-section (2) shall pay to the Government the tax due taking into account
turnover in the State inward supplies of goods or services or both, tax payable,
and such other particulars-during a quarter, in such form and manner, and
within such time, as may be prescribed.”.

8. In section 44 of the'principal Act, in sub-section (1), the following provisos
shall be inserted, namely:—
«provided that the Commissioner may, on the recommendations of the
Council and for reasons to be recorded in writing, by notification, extend the time limit
for furnishing the annual return for such class of registered persons as may be specified
therein: '
* Provided further that any extension of time limit notified by the Commissioner
of Central tax shall be deemed to be notified by the Commissioner.”.
9. In section 49 of the principal Act, afier sub-section (9), the following
sub- sections shall be inserfed, namely:— : )

“(10) A registered person may, on the common portal, transfer any
amount of tax, interest, penalty, fee or any other amount available in the
electronic cash ledger under this Act. to the electronic csh ledeer f
integrated tax, central tax, State tax, Union territory tax or tess, m a\;ﬁc\:;
and manner and subject to such conditions and restrictions as may be
prescribed and such transfer shall be deemed to be a refund from the electronic
cash ledger under this Act. '

(11) Where any amount has been transferred to the electronic cash
ledger under this Act, the same shall be deemed to be deposited in the said
ledger as provided in sub-section (I).”.
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10. In section 50 of the principal Act, in sub-section (1), the following proviso
shall be inserted, namely.—

“Provided that the interest on tax payable in respect of supplies made during a
tax period and declared in the return for the said period furnished after the due date in
accordance with the provisions of section 39, except where such return is furnished after
commencement of any proceedings under section 73 or section 74 in respect of the said
period, shall be levied on that portion of the tax that is pald by debiting the electronic
cash ledger.”,

11. In section 52 of the principal Act,—

(a) in sub-section (4), the following provisos shall be inserted, namely:~
“Provided that the Commissioner may, for reasons to be recorded
in writing, by notification, extend the time limit for furnishing. the
statement for such class of registered persons as may be specified therein:
Provided further that any extension of time limit notified by the
Commissioner of Central tax shall be deemed to be notified by the
Commissioner.”;

(b) in sub—sectlon (5), the following provisos shall be inserted, namely:—
“Provided that the Commissioner may, on the recommendations of
the Council and for reasons to be recorded in writing, by notification,
_ extend the time limit for furnishing the annual statement for such class of
registered persons as may be specified therein: ‘
Provided further that any extension of time limit notified by the
Commissioner of Central tax shall be deemed to be notified by the
Commissioner.”.
12. After sectlon 53 of the principal Act, the following section shall be inserted,
namely:— . ,
“53A. Where any amount has been transferred from the electronic
Transferof  cash ledger under this Act to the electronic cash ledger for
amounts  Central tax or integrated tax or cess, the Government shall,
transfer to the Central tax account, or integrated tax account or
cess account an amount equal to the amount transferred from the electronic
cash ledger, in such manner and within such time as may be prescribed.”

13. In section 54 of the principal Act, dffer sub-section (8), the followmg
sub-section shall be inserted, namely.—

“(8A) Where the Central Government has disbursed the refund of the
State tax, the Government shall transfer an amount equal to the amount so
refunded, to the Central Government.”.
14. In section 95 of the principal Act,—

(i) inclause (a}—

(a) affer the words “Appellate Authority”, the words “or the Natlonal
Appeliate Authority” shall be inserted,

(b) after the words and figures “of section 100", the words, figures and
letter “or of section 101C” shall be inserted:

(i) after clause (¢), the following clause shall be inserted, namely:—

“(fy ‘National Appellate Authority’ means the National Appellate
A ,,g,o,—;,y for Advance Ruling referred to in section 101A.”

15. After section 101 of the prmc:pal Act, the followmg sections shall be
inserted, namely :—

**10TA. Subject to the provisions of this.chapter, for the purposes of this Act,

Constiution of the  National Appellate  Authority for Advance Ruling

v

National . constituted under section 101A of the Central Goods and
Appellate . Services Tax Act, shall be deemed to be the National Appellate
Authorty f0t_ 5 thority for Advance Ruling under this Act.

Advance Ruling

LY
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101B. (1) Where, in respectof the questions referred to in sub-section
Appeal to the (2) of section 97, conflicting advance rulings are given by the
Natioral Appellate  Appellate Authorities of two or more States or Union territories
Authority or both under sub-section (1) or sub-section (3) of section 101,
any officer authorised by the Commissioner or an applicant, being distinct person
referred to in section 25 aggrieved by such advance ruling, may prefer an appeal
to National Appellate Authority:

Provided that the officer shall be from the State in which such advance
rulings have been given. :

(2) Every appeal under this section shall be filed within a period of thirty
days from the date on which the ruling sought to be appealed against is
communicated to the applicants, concerned officers and jurisdictional officers:

Provided that the officer authorised by the Commissioner may file appeal
within a period of ninety days from the date on which the ruling sought to be
appealed against is communicated to the concerned officer or the jurisdictional
officer:

Provided further that the National Appellate Authority may, if it is satisfied
that the appellant was prevented by a sufficient cause from presenting the appeal
within the said period of thirty days, or as the case may be, ninety days, allow
such appeal to be presented within a further period not exceeding thirty days.

Explanation .— For removal of doubts, it is clarified that the period of
thirty days or as the case may be, ninety days shall be counted from the date of

- communication of the last of the conflicting rulings sought to be appealed against.

(3) Every appeal under this section shall be in such form, accompanied by
such fee and verified in such manner as may be prescribed.

101C. (1) The National Appeilate Authority may, after giving an

Order of National ~ opportunity of being heard to the applicant, the

Appellate Authority officer authorised by the Commissioner, all Principal Chief

Commissioners of Central tax and Chief Commissioner and Commissioner of
State tax of all States and Chief Commissioner and Commissioner of Union
territory tax of all Union territories, pass such order as it thinks fit, confirming or
modifying the rulings appealed against.

(2) If the members of the National Appellate Authority differ in opinion on
any point, it shalt be decided according to the opinion of the majority.

(3) The order referred to in sub-section (1) shall be passed as far as
possible within a period of ninety days from the date of filing of the appeal under
section 101B. ‘

(4) A copy of the advance ruling pronounced by the National Appellate
Authority shall be duly signed by the Members and certified in such manner as may be
prescribed and shall be sent to the applicant, the officer authorised by the Commissioner,
the Board, the Chief Commissioner and Commissioner of State tax of all States and Chief
Commissioner and Commissioner of Union territory tax of all Union territories and to the
Authority or Appellate Authority, as the case may be, after such pronouncemen >

16. In section 102 of the principal Act, in the opening portion,—

(a) after the words “Appellate Authority”, at both the places where they

* occur, the words “or the National Appellate Authority” shall be inserted; ‘

(b) after the words and figures “or section 1017, the words, figures and
letter “or section 101C, respectively,” shall be inserted: _

{c) for the words “or the appellant”, the words “appellant, the Authority or
the Appellate Authority” shall be substituted.

17. In section 103 of the principal Act,— _ :

(i) after sub-section (1), the following sub-section shall be inserted,
namely:— ' : :

“(1A) The advance ruling pronounced by the National Appellate Authority
under this Chapter shall be binding on— .

(a) the applicants, being distinct persons, who had sought the ruling under
sub-section (1) of section 101B and all registered persons having the same
Permanent Accourit Number issued under the Income-tax Act, 1961;

(b) the concerned officers and the jurisdictional officers in respect of the

applicants referred to in clause (a) and the registered persons having the same -

Permanent Account Number issued under the Income-tax Act, 1961.”
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(i) in sub-section (2), after the words, brackets and figure “in sub-section
(1)7, the words, brackets, fi gure and letter “and sub-section (1A)” sha]l be
inserted. )
Amendment 18. In section 104 of the principal Act, in sub-section (1),—

of section 104

© Amendment

of section 105

Amendment
of section 106

Amendment
of section 171

(a) after the words “Authority or the Appellate Authority”, the words “or
the National Appellate Authority” shall be inserted:

(b) after the words and figures “of section 1017, the words, ﬁgufes and
letter “or under section 101C” shall be inserted.
19. In section 105 of the principal Act,—

(a) for the marginal heading, the following marginal heading shall be
substituted, namely:— ‘

“Powers of Authority, Appellate Authority and -National Appellate
Authority”;

(b) in sub-section (1), after the words “Appellate Authority”, the words “or
the National Appellate Authority” shall be inserred: ’

(¢) in sub-section (2), affer the words “Appellate Authority”, the words “or

the National Appeliate Authority” shall be inserted.
20. In section 106 of the principal Act,—

(a) for the margmal heading, the following' margmal heading shall be
substituted, namely:—

“Procedure of Authority, Appellate Authority and National Appeliate
Authority™;

- (b) gfter the words “Appellate Authority”, the words “or the National
Appellate Authority” shall be inserted.
21. In section 171 of the principal Act, affer sub-section (3), the following

'Amendment shall be inserted, namely:—

“(3A) Where the Authority referred to in sub-section (2) after holding
examination as required under the said sub-section comes to the conclusion that
any registered person has profiteered under sub-section (1), such person shall be
liable to pay penalty equivalent to ten per cent of the amount so profiteered:
Provided that no penalty shall be leviable if the profiteered amount is deposited

within thirty days of the date of passing of the order by the Authority.

Explanation.— For the purposes of this section, the expression “proﬁteered”

shall mean the amount determined on account of not passing the benefit of reduction in rate
of tax on supply of goods or services or both or the benefit of input tax credit to the
recipient by way of commensurate reduction in the price of the goods or services or both.”

Repeal and 22. (1) The Uttar Pradesh Goods and Services Tax (Amendment) U.P.
saving Ordinance, 2020 is hereby repealed. Or d:"a?ce
) ne. 1 o
2020

(2) Notwithstanding such repeal, anything done or any action taken

under the provisions of the principal Act as amended by the Ordinance referred
to in sub-section (1) shall be deemed to have been done or taken under the
corresponding provisions of the principal Act as amended by this Act as if the
provisions of this act were in force at all material times. :
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Goods and Service Tax Act, 2017 (U. P. Act no. 1 of 2017), hereafier referred
to as the said Act, has been enacted to make a provision to levy and collection of tax on intra-state supply
of goods or services or both by the State of Uttar Pradesh.

2. The said Act, provides for certain provisions for smooth transition of existing tax payers to new
goods and service tax regime. However the new tax regime had faced certain difficulties. One of the major
inconveniences caused to the small and medium tax payers was the process of filing return and payment of
tax under the Goods and Service Tax laws. In this regard the purposed new return filing system envisages -

" annually filing of return and quarterly payment of tax by tax payer who opts for composition levy and

quarterly filing of retwn and monthly payment of tax for certain category of ‘taxpayers. In order to
implement above return filing system and also to overcome other difficulties, it was decided to amend the
said Act.

3. The proposed Uttar Pradesh Goods and Service Tax (Amendment) Bill, 2020, inter alia,
provides for,- .

(1) amending clause (4) of section 2 of the said Act to include “the National Appellate
Authority for Advance Ruling” in the definition of “adjudicating authority”.

(2) amending section 10 of the said Act to provide alternative composition scheme for
supplier of services or mixed suppliers having an annual tumover in preceeding financial vear

. up to rupees fifty lakhs. -

(3) amending section 22 of the said Act to provide for higher threshold exemption limit
from rupees twenty lakhs to such amount not exceeding rupees forty lakhs in case of supplier
exclusively engaged in the supply of goods.

(4) amending section 25 of the said Act to provide for mandatory Aadhaar submission or
authentication for persons intending to take or have taken registration under the said Act.

(5) inserting new section 31A in the said Act to provide that supplier shall mandatorily
offer facility for digital payments to his recipient. ,

(6) amending section 39 of the said Act to provide for furnishing of annual returns and for
quarterly payment of tax by taxpayer who opts for composmon levy and to provide for certain

other category of tax payers, an option for quarterly return and monthly payments of tax.

(7) amending section 44 of the said Act to empower the commissioner to extend the due
date for furnishing annual return and reconciliation statement.

(8) amending section 49 of the said Act to provide facility to the tax payer to transfer an
amount from one head to another in the electronic cash ledger.

(9) amending section 50 of the said Act to provide for charging interest only on the net cash
tax liability, except in cases of initiation of any proceeding under section 73 or 74 of the Act.

(10) amending section 52 of the said Act to empower the Commissioner to extend the due
date for furnishing of monthly and annual statement by the person collecting tax at source.

(11) insertion of new section 53A in the said Act to provide for transfer of amount in the
electronic cash ledger between the Centre and States.

(12) amending section 54 of the said Act to empower the Central Government to disburse
refund amount to the tax payers in respect of refund of State taxes also.

(13) amending clause (a) of section 95 of the said Act to inciude “the National Appellate
Authority for advance Ruling” in the definition of “advance ruling™ and to insert clause (f) in
SBCt]OH 95 of said Act to define “National Appellate Authority”.

(14) insertion of new sections 101A, 101B and 101C in the said Act respectwe!y to adopt
the National Authority for advance Ruling constituted under section 101A of Central Goods and
Services Tax Act, to provide for filing of appeals and the procedure before said authority and to
provide that the National Appellate Authority shall pass order within a period of ninety days from
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the date of fi hng of the appeals It also provide that where the members dlffer on any point, it
shail be decided by majorlty ‘

(15) amending section 102 of the said Act to bring the National Appellate Authority within
the ambit of that section to empower it to rectify its advance ruling,

(16) amending section 103 of the said Act to provide that the advance ruling pronounced by
the National Appe]late Authority shall be binding on the applicants, being distinct persons and
registered persons havmg the same Permanent Account Number and on the concerned officers or
the jurisdictional officers- in respect of the said applicant and the registered persons having the
same Permanent Account Number. It also provides that the ruling shall be binding unless there is
a change in law or facts. _

(17) amending section 104 of the said Act to adopt the National Appellate Authority along
with Appellate Authority for the purposes of provision under this section.

(18) amending section 105 of the said Act to provide that the National Appellate Authority

shall have all the power of civil court under the code of Civil Procedure, 1908 for the purpose of

exercising its powers under the Act.
(19) amending section 106 of the said Act to provide that the National Appellate Authority
shall have power to regulate its own procedure. .
(20) amending section 171 of the said. Act to insert new sub-section (2A) therein to
empower the Authority specified under sub-section (2) thereof to impose penalty equivalent to ten
- + per cent of the profiteered amount.
4. Since the State legislature was not in session and immediate Legislative action was necessary
to implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax (Amendment) Ordinance,
2020 (U.P. Ordinance no. 1 of 2020) was promuigated by the Governor on January 27, 2020.

5. This Bill is introduced to replace the aforesaid Ordinance.

By order,
J. P. SINGH-II,
Pramukh Sachiv.

flowwogedio—odo 744 m~(1%o)¥202o—(1772)—599 wferai (@rges / Eo / sifwde) |
dlogsogodio—godio 159 |0 faumi—2020—(1773)—300 Wfa (Frgex /o / siee) |

744_RPH_2020 Adhiniyam 5

i

e




?ﬁl@?ﬁ HHR-THoTHoUlo VA G
Tewlo /q:roﬁ;o—91 / 2014—16
AEE ¢ URE VT FHEEd YT

| T NI TER E N

HAI-1, @S (&)
SEMEESIEICIRRE)
AETH, WA, 31 SR, 2020
HIGUT 9, 1942 ¥F WA
S} 4R WA

~ o ' HET 1574 / 79-T4-1=20-1()-19-20
© AT, 31 S, 2020

‘ - ffw
“qRE BT GRAUF @ I 200 B T AN HEIGI 1. IEN ULW Hiel 3N
a7 P (v wee) s, 2020 Forad: T BRSTAT-2 yeTETe w0/ ¥ 2,
R (e 28 3T, 2020 B IAR TEH F R T8 I} woW ARA HEw 16 6 2020
= 3 w0 § AR B e 39 ARE g™y R S € ) '
IR TR A iR a1 R (fecfia dae) srfefem, 2020
(SwR wew ififem W 16 | 2020)
: [ShET SR YRY R Avsd RT UIRA g3
| SR TR e SN Fa1 TR AR, 2017 FT SR G FYA B
forg
sferfram
IRA TR B ghgand 9 F fy=feRan sffFaw g S 8 -
, 1—(1) = RfE SR o A7 AR W ox @y weue) ofifrm, we m ak
2020 THE FRAM| . R
(2) Tg feim 31 A4, 2020 | UG AT FAST AR |

183_RPH_2020_(Goods and Services Tax)-2020 Data-4E



2 IR TR AFERY ToTE, 31 FITRI, 2020

R T 2~meaﬁ?ﬁmawaﬂﬁﬁwaﬁw1eazﬁmaﬁﬁmﬁmﬁ
SRR T gy gt @) SARf, el —
| 2017 § AE
ERT 168 7
agrn .
“168%—(1) .39 A § arrffe fosf a0 @ €19 gU W, ¥¥eR uREg
vy oRRefr @1 IR R SfrgEen g, O wrdarE St suRerR
YwE R @ HeAl ® BRU YO A8 @7 W1 Haal B, e e
| WOR @ R SOTer A8} fhar on wedr §, & ey § 3w e |
ﬁ%ﬁ%mmﬁ%amaﬁﬁ%ﬁwmﬁq@aﬂ
LiC 1
()Wwaﬁwﬁﬁﬁﬂﬁﬁwﬁwamﬁm$méﬁﬁ$~
ﬁwﬁ@mﬁaﬁmmﬂﬁaﬂ#vﬁmﬁmmmﬁtﬁmﬁﬁ
wftafora grf L
TR — TE U B W B Y ue quRerd "o @ arad
g, WEN, 918, @I, I, THAw, P AUd UHl F PR A, 9
I & Syel A | R Suasy & fharags @1 e w9 4 yaifaa
o Y arell fddy oy e ¥ 81
P aik 3—(1) SER WU A AR Jar R (fadw wewE) IR R o
amfa mﬁmzozomﬁvﬁmﬁmwh : S T T

. W 2020

(2)@%%6%@ﬁm(a)ﬁﬁﬁemmum
waife g ‘e @ Sued @ oefF ga B e W B T B s,
9 FRfw gRT Jon welte o st & e yewell Suewl @ anf| ga @
@ T A RN AT 39 SRR & Sudy, Wi wRa w9 § U9 o |

TG AR BRY
wmwmwmwmﬁmmaﬁﬁw 2017 (wmaﬁﬁm
WA 1§ 2017) T o W SRPEE T T €, A a1 WA e I Wlﬁw
Wm@wwwaﬂmaﬂﬁzﬁmmﬂﬁuﬁﬁmwm

. 2—aﬁﬁe—19$wm—w$wmﬁa§wmsﬁaﬁm
F Fafa o 2g TwRa Sar wew wid R Jg R (fEd weeE) Rdws, 2020 d S
AR | 2017 B g 168 B UTAR U A3 HNT 166 9GR W BT SUSH fHAT AT B, |

WHR B, AV EN, 39 ARREA P g @ @ RAe ¥ aEdw qpee e d G

FTEAREE], W qURERt geW @ RO qol TE S O "l 8 Fuar e Aque T8 fear o
HET 2, $W#waﬁﬁwﬁﬁrﬁﬁwaaﬂﬁ%ﬁawa@qﬁﬁm—mﬁqﬁgmaﬁ
e we R i
3—@%@@%%%#@%@?@%%@&%&%%%%@
e Frdardt B smavas ot e rewdrel ERT A 22 AWE, 2020 P SRR WY A IR
Jar = (g Farm) SR, 2020 (STR UL AR TET 7 T 2020) TR fHar waw)
47 Rdye gEied geey @ ufrenfig we @ fol qreenfue famar amar €

;AT
o o eI,
W A |

183_RPH_2020_(Goods and Services Tax)-2020 Data-4E

N\

.




e

oo YT AR FIWiE, 31 3w, 2020

No. 1574(2)/LXXIX-V-1-20-1(ka)-19-20
Dated Luckiiow, August 31, 2020

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, thé Go‘vemor. is
pleased to order the publication of the following English translation of the Uttar Pradesh Mal Aur Sewa

- Kar (Dwitiya Sanshodhan) Adhlmyam 2020 (Uttar Pradesh Adhiniyam Sankhya 16 of 2020) as passed by

the Uttar Pradesh Legislature and assented to by the Governor on August 28, 2020. The Rajya Kar

Anubhag-2, is administratively concerned with the said Adhiniyam.
THE UTTAR PRADESH GOODS AND SERVICES TAX
(SECOND AMENDMENT) ACT, 2020
7 (U.P. Act no. 16 of 2020)
[4s passed by the Uttar Pradesh Legislature)
- AN '
ACT
Sfurther to amend the Uttar Pradesh Goods and Services Tax Act, 2017,
IT IS HEREBY enacted in the Seventy-first Year of the Republic of India as
foliows:-

1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax (Second
Amendment) Act, 2020,
(2) It shall be deemed to have come into force with effect from 31% March, 2020.
2. After section 168 ‘of the Uttar Pradesh Goods and Services Tax Act, the
following section shall be inserted, namely:—

"168A. (N Notw1thstandmg -anything contained in this Act, the G0vemment

v Powerof may, on recommendations of the council, by notification extend
Government to . L. . . ’ . . .

! extend time in the time limit specified in, or prescribed<or.notified under, this
special Act in respect of actions which cannot be completed or complied

circumstances
with due to force majeure.

(2) The power of this section shall include the power to give retrospective effect

to such notification from a date not earlier than the date of commencement of this Act.
) Explanation:-For the purpose of this section the expression force majeure’
means a case of war, epidemic, flood, drought, fire, cyclone earthquake or any other
calamity caused by nature or otherwise affecting the -implementation of any of the
provisions of this Act.” ' '

U. P. Ordinance 3. {1) The Uttar Pradesh Goods and Services Tax (Second
no. 7 0f 2020 " Amendment) Ordinance, 2020 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the

Ordinance referred to in sub-section (1) shall be deemed to have been .

done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all.
material times.

STATEMENT OF OBJECTS AND REASONS

Short title and
commencement

Insertion of
new section
168A in U.P.
Actno. 1 of
2017 '

Repeal and
saving

The Uttar Pradesh Goods and Services Tax Act, 2017 (U.P. Act no. | of 2017) hereafter referred
to as the said Act, has been enacted to make a provision for levy and collection of tax on intra-state supply

of goods or services or both by the State of Uttar Pradesh.

2. To overcome the difficulties faced by tax payers, arising by reason of Lockdown due to
COVID-19, the proposesd Uttar Pradesh Goods and Services Tax (Second Amendment) Bill, 2020
provides for insertion of a new section 168A after section 168 of the said Act, 2017, which empowers the
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Government by notlﬁcanon even retrospectlvely not earlier than the date of commencement of this Act, to
extend the time lirhit specified in, or prescribed or notified under this Act in respect of actions which
cannot be completed or complied with due to force majeure.

3. Since the State legisiature was not in session and immediate legislative action was necessary to
implement the aforesaid decision,. the Uttar Pradesh Goods and Services Tax (Second Amendment)
Ordinance, 2020 (U.P. Ordmance no. 7 of 2020) was promulgated by the Governor on April 22, 2020.

4. This Bill is mtroduced to replace the aforesaid Ordinance.

By order,
- . J. P. SINGH-II,
Pramukh Sachiv.
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No. 1573(2)/LXXIX-V-1-20-1(ka)-27-20
Dated Lucknow, August 31, 2020

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Mal Aur Seva Kar
(Trittya Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 24 of 2020) as passed by the
Uttar Pradesh Legislature and assented to by the Governor on August 28, 2020 The Rajya Kar Anubhag-2,
is admmlstratlvely concerned with the said Adhiniyam.

THE UTTAR PRADESH GOODS AND SERVICES TAX (THIRD AMENDMENT)
ACT, 2020

(U.P. Act no. 24 OF 2020)
[4s passed by the Uttar Pradesh Legisiature]
AN '
ACT
Surther to &mend the Uttar Pradesh Goods and Services Tax Act, 2017.

. IT IS HEREBY enacted in the Seventy-first Year of the Republic of India as
follows:-
1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax ( Third Short title and
Amendment) Act, 2020. commencement
~ (2) Save as otherwise provided, it shall come into force on such date as the State
Government may, by notification in the Gazette, appoint:

.-:.‘

Provided that different dates may be appointed for different provisions of this
Act.,

2. In section 2 of the Uttar Pradesh Goods and Services Tax Act, 2017 Amendment of

(hereinafter referred to as the principal Act), in clause (114), for sub-clauses (c) and (d), section2of
U.P. Actno. ]
the following sub-clauses shall be substituted, namely :— of 2017

"(c) Dadra and Nagar Haveli and Daman and Diu;
(d) Ladakh.”
3. In section 10 of the pringipal Act, in sub-section (2), in clauses (b), (c) and vAmf’-ndmeni of
(d), after the words "of goods", the words "or services"” shall be inserted. section 10
4. In section 16 of the principal Act, in sub-section (4), the words "invoice Amendment of
relating to such” shall be omitted. _ section 16
o 5. In section 29 of the principal Act, in sub-section (1), for clause (c), the Amendmentof
- following clause shall be substituted, namely — section 23

"{c) the taxable person is no longer liable to be registered under section 22 or
section 24 or intends to opt out of the regisiration voluntarily ‘made under
sub-section (3) of section 25."

6. In section 30 of the principal Act, in sub-section (1), for the proviso, the Amendment of
following proviso shall be substituted, namely :- section 30

"Provided that such period may, on sufficient cause being shown, and for
reasens to be recorded in writing, be extended,—

{a) by the Joint Commissioner {Executive), for a period not exceeding
thirty days;

(b) by the Additional Commissioner Grade-1, for a further period not
exceeding thirty days, beyond the period specified in clause (a)."
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Amendment of 7. In section 31 of the principal Act, in sub-section (2), for the proviso, the
section 31 following proviso shall be substituted, namely :- N |
"provided that the Government may, on the recommendations of the council, by
notification,—

(2) specify the categories of services or supplies in respect of which a tax
invoice shall be issued, within such time and in such manner as may be
prescribed; ' '

(b} subject to the condition mentioned therein, specify the categories of
services in respect of which~ '

(i) any other document issued in relation to the supply shall be deemed
to be a tax invoice; or

(ii) tax invoice may not be issued.”

Amendment of 8. In section 51 of the principal Act ,—
section 51 ‘
(a) for sub-section (3), the following sub-section shall be substituted,
namely — :
"(3} A certificate of tax deduction at source shall be issued in such
form and in such manner as may be prescribed.”

~ (b) sub-section (4) shall be omitted.

Am'_mdmem of . 9. In section 122 of the principal Act, afier sub-section (1), the following
section 122 sub-section shall be inserted, namely :—

"(1A) Any person who retains the benefit of a transaction covered under clauses
(i), (i), (vii) or clause (ix) of sub-section (1) and at whose instance such transaction is
conducted, shall be liable to a penalty of an amount equivalent to the tax evaded or input
tax credit availed of or passed on." . ‘
. Amendment of 10. In section 132 of the principal Act, in sub-section (1),—
section 132 ‘ . )
(i) for the words "Whoever commits any of the following offences”, the
words "Whoever commits, or causes to commit and retain the benefits arising out
of, any of the following offences" shall be substituted,

(i) for clause (c), the following clause shall be substituted, namely :—

"(¢) avails input tax credit using the invoice or bill referred to in
clause (b) or fraudulently avails input tax credit without any invoice or
bill;" : _ :

(iii) in clause (e), the words "fraudulently avails input tax credit" shall be
omitted,

Amendment of 11. In section 140 of the principal Act, with effect from the 1% day of July, 2017,—
section 140 . . ’ .
(i) in sub-section (1), affer the words "existing law", the words "within such

time and" shall be inserted and shall be deemed to have been inserted,

(ii) in sub-section (2), after the words "apf;ointed day", the words "within
such time and" shall be inserted and shall be deemed to have been inserted,

(iii) in sub-section (3), for the words "g00ds held in stock on the appointed |

day subject to", the words "goods held in stock on the appointed day, within such
time and in such manner as may be prescribed, subject to" shall be substituted
and shall be deemed to have been substituted,
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(iv} in sub-section (5), for the words "existing law", the words "existing law,
within such time and in such manner as may be prescnbed" shall be substituted
and shall be deemed to have been substituted,

(v) in sub-section (6), for the words "goods held in stock on the appointed
day subject to", the words "goods held in stock on the appointed day, within such
time and in such manner as may be prescribed, subject to" shall be substituted and
shall be deemed to have been substituted.

12. In section 172 of the principal Act, in sub-section (1), in the proviso, for the
words "three years", the words "five years™ shall be substituted.

13, In Schedule I to the principal Act, in paragraph 4, the words "whether or not
for a consideration”, at both the places where they occur, shall be omitted and shall be
deemed to have been omiited with effect from the 1¥ day of July, 2017.
Repeal and 14. (1) The Uttar Pradesh Goods and Services Tax (Third Amendment)
saving ordinance, 2020.is hereby repealed. '

(2) Notwithstanding, ‘éuch repeal, anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
referred to in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by this
Act as if the provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Goods and Services Tax Act (U.P. Act no. 1 of 201 7) hereafter referred to as
the said Act, has been enacted to make a provision of levy and collection of tax on intra-state supply of

goods or services or both by the State of Uttar Pradesh.

2. The said Act, provides for certain provisions for smooth transition of existing tax payers to new
goods and service tax regime. However the new tax regime had faced certain difficulties. To simplify to
opt out of the registration voluntarily made, to'extend the time limit to file the application for revocation of
cancellation of registration, to make justified the provisions for issuing of tax invoice and deduction of tax
on source, to determine the liability of actual beneficiary person in case of receiving of 1TC fradulently, to
carry forward the remaining ITC in existing law for period of GST and also to overcome other difficulties,

it was decided to amend the said Act to provide for,-

Amendment of
section 172

&
Amendment to
Schedule I

U.P. Ordinance
no. 15 of 2020

194 RPH 2020 (GST-11I Amendme Adhiivam) 4

(a) substituting sub-clause (c) and (d) of section 2 (114) of the said Act to include the re-
organisation of Union teritories made by the Central Government in the Act;

{(b) amending section 10 of the said Act to provide specific composition scheme for supplier
of services;

(c) amending section 16(4) of the said Act to made justified the transfer of ITC by credit
notes;

" (d) amending section 29(1)(c) of the said Act to simplify to opt out of the registration, by
person registered under section 22 or section 24 but not liable for registration and by person
voluntarily registered under section 25(3) of the said Act;

(e) amending the proviso of section 30(!) of the said Act to extend the time limit to file the
application for revocation of cancellation of registration;

(f) amending the proviso of section 31(2) of the said Act to make justified the provrswns for
issuing tax invoices;

(g) amending section 51(3) and deleting section 51(4) of the said Act to make Justlﬁed the
provisions for deduction of tax on source;

(h) inserting a new sub-section (la) after section 122(1) of the said Act to determine the
liability of actual berieficiary person in case of receiving of ITC fradulently;

'y
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(i) amending section 132(1) of the said Act to determine the liability of actual beneficiary
person in case of receiving of ITC fradulently; _

() amendmg section 140 of the said Act to lmplement the changes made in provisions,
relating to carry forward the remammg ITC in existing law for the period of GST, from
1 July, 2017,

. (k) amending the proviso of section 172(1) of the said Act to extend the time limit for
empowering to remove diffculties;

() amending Schedule II of the said Act to implement retrospectwely the changes made in
Schedule I1.
3. Since the State legislature was not in session and 1mmed|ate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax (Third Amendment)
Ordinance, 2020 (U.P. Ordinance no. 15 of 2020) was promulgated by the Governor on July 17, 2020.

4. This Bill is introduced to replace the aforesaid Ordinance.

By order,
1. P, SINGH-1,
Pramukh Sachiv.
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Dated Lucknow, December 27, 2021

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the fullowing English translation of the Uttar Pradesh Mal

Aur Sewa Kar (Sanshodhan) Adhiniyam, 2021 (Uttar Pradesh Adhiniyam Sankhya 40 of 2021) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on December 27, 2021. The Rajya Kar
Anubhag-2, is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH GOODS AND SERVICES TAX (AMENDMENT}
ACT, 2021
(U.P. Act no. 40 6£2021)
| As passed by the Uttar Pradesh Legisfamréj it
AN
ACT
further to amend the Uttar Pradesh Goods and Services Tax Act, 2017.

{7 is HERERY enacted in the Seventy-second Year of the Republic of India as follows -

1, (1) This Act ‘may be called the Uttar Pradesh Goods and Services Tax
{Amendment) Act, 2021,

(2) Save as otherwise pravided, it shall come into force on such date as the State
Government may, by notification in the Gazette, appoint:

provided that different dates may be appointed for different prov

Short title and
comm:‘:ncemenl.

isions of this
Act.

1
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Amendment of
section 7

Amendment of
section 16

Amendment of
section 35

Amendment of
sevlion 44

Amendment of
section S0

Amendment of
section 74

Amendment of
section 73

2. In the Uttar Pradesh Goods and Services Tax Acl, 2017 (hereinafter
referred to as the principal Act), in section 7, in sub-section (1), after clause (a), the
following clause shall be inserfed and shall be deemed to have been inserred with
effect from the 1* day of July 2017, namely:-

"(aa) the activities or transactions by a person ather than an individual, to its
members or epnstituents or vice-versa, for cash, deferred pavment or other valuable

-

consideration, . "~

Explanation- For the purposes of this clause, it is hereby clarified that,
notwithstanding anything contained in any other law for the time being in force or any
Judgment, decree or order of any Court, Tribunal or Authority, the petson and its
members or constituents shall be deemed to be two Separate persons and the supply of
activities or transactions infer se shall be deemed to take place from one such person to
another;" :

3. In section 16 of the principal Act, in sub-section (2), after clause (a), the
following clause shall be inserred. namely:-

"(aa) the details of the invoice or debit note referred o in clause (a) has been
furnished by the supplier in the statement of outward supplies and such details have
been communicated to the recipient of such invoice or debit note in the manner
specilied under section 37:".

4 In section 35 of the principal Act, sub-section (5) shall be omitfed.

5. For section 44 of the principal Act, the following section shall be
subsiituted, namely:-

"44. Lvery registered person, other than an Input Service Distributor, a
person paying tax under section 51 or section 32, a casual taxable person and a non-
resident taxable person shall furnish an annual return which may include a self-
certified reconciliation statement, reconciling the value of supplies declared in the
return furnished for the financial year, with the audited annual financial statement for
every financial year electronically, within such time and in such form and in such
manner as may be prescribed;

Provided that the Commissioner may, on the recommendations of the
Council, by notification, exempt any class of registered persons from filing annual
return under this section:

Provided further that nothing contained in this section shall apply to any
department of the Central Government or a State Government or a local authority,
whose books of account are subject to audit by the Comptroiler and Auditor-General
of India or an auditor appointed for auditing the accounts of local authorities under any
law for the time being in force.",

6. In section 50 of the principal Act, in sub-section (1), for the proviso, the
following proviso shall be substimed and shall be deemed to have been substitured
with effect from the 1* day of July 2017, namely :—

"Provided that the interest on tax payable in respect of supplies made
during a tax period and declared in the return for the said period furnished
after the due date in accordance with the provisions of section 39, except
where such return is furnished after commencement of any proceedings under
seetion 73 or section 74 in respect of the said period, shall be payable on that
portion of the tax which is paid by debiting the electronic cash ledger.".

7. In section 74 of the principal Act, in Explanation 1, in clause (ii), for the
words and figures "sections 122, 125, 129 and 130", the words and figures "sections
122 and 125" shall be substituted.

8. In section 75 of the principal Act, in sub-section (12), the following
Explanation shall be inserted, namely :—

SUTRPH 2021 (0G.5.T) data de (makeup on datade)
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"Explanation-For the purposes of this sub-section, the expression "self-
assessed tax” shall include the tax payable in respect of details of outward supplies
furnished under section 37, but not included in the returmn furnished under section 39.",

9. In section 83 of the principal Act, for sub-section (1), the following sub-
section shall be substituted, namely :

"(1) Where, after the initiation of any proceeding under Chapter X11, Chapter
XIV or Chapter XV, the Commissioner is of thes opinion that for the purpose of
protecting the interest of the Government revenue it is neGessary so do to, he may, by
order in wriling, attach provisionally, any property, including bank account, belonging
to the taxable person or any person specified in sub-section (/4) of section 122, in
such manner as may be preseribed.".

10. In section 107 of the principal Act, in sub-section (6), the following
proviso shall be inserted namely —

“provided that no appeal shall be filed aguinst an order under sub-section (3)
of section 129, unless a sum equal to twenty-five percent of the penalty has been paid
by the appellant.”.

11, In section 129 of the principal Act,

(i) in sub-section (1), for clauses {a) and (b, the following clauses shall be
substituted, namely :— v

"(a) on payment of penalty equal to two hundred percent of the tax
payable on such goods and, in case of exempted goods. on payment of an
amount equal to two percent of the value of goods or twenty-five thousand
rupees, whichever is less, where the owner of the goods comes forward for
payment of such penalty:

(b} on payment of penalty equal to fifty percent of the value of the goods
or twa hundred percent of the tax payable on such goods, whichever is
higher. and in case of exempted goods, on payment of an amount equal to
five percent of the value of goods or twenty-five thousand rupees, whichever
is fess. where the owner of the goods does not come forward for payment of
such penalty;™
(ii) sub-section (2) shall be amitted,

(iii) for sub-section (3), the following sub-section shall be substituied,
namely =

"(1) The proper officer detaining or seizing goods or conveyance shail
issue @ notice within seven days of such detention or seizure, specifying the
penalty payable, and thercafter, pass an order within a period of seven days
from the date of service of such notice, for payment of penalty under
clause (a) or clause (b) of sub-section 7
{iv) in sub-section (4), for the wards "No tax, interest or penalty”, the words

"No penalty” shall be substitured:
(v) for sub-section (6), the following sub-section shall be substituted,
namely :

"(6) Where the persan transporting any goods or the owner of such
goods fails to pay the amount of penalty under sub-section (1) within fifteen
days from the date of receipt of the copy of the order passed under sub-
section (3), the goods or conveyance S0 delained or seized shall be liable to be
sold or disposed of otherwise, in such manner and within such time as may be
prescribed, to recover the penalty payable under sub-section (3) :

507 RPH 2020 (G510 data de pnakeup on datade)

Amendment of
section 83

Amendment of
section 107

Amendment of
sevtion 129



gy qﬁfﬂ AT Tule, 27 [awre 2021

Amendment of
section 130

Amendment of
section 151

Amendment of
section 152

Amendment of
Schedule 1

Repeal and Saving

Provided that the conveyance shall be released on payment by the |
transporter of penalty under sub-section (3) or one lakh rupees, whichever is

less :

Provided further that where the detained or seized goods are perishable or
hazardous in nature or are likely to depreciate in value with passage of time, the
said perfod of fifteen days may be reduced by the proper officer.".

12, In section 130 of the principal Act,—

(a) in sub-section (1), for the words "Notwithstanding anything contained
in this Act, if", the words "Where" shall be subsrituted:

{(b) in sub-section (2), in the second proviso, for the words, brackets and
figures "amount of penalty leviable under sub-section (1) of section 129", the
words "penalty equal to hundred percent of the tax payvable on such goods"
shall be swbstituted,

(c) sub-section (3) shall be omitred.

13. For section 151 of the principal Act, the following section shall be
substituted, namely —

"151. The Commissioner or an officer authorised by him may, by an order,
direct any person to furnish information relating to any matter dealt with in
connection with this Act, within such time, in such form. and in such manner,
as may be specified therein.".

14. In section 152 of the principal Act,-

(a) in sub-section (1),—

(i) the words "of any individual return or part thereof” shall be
omitied:

(ii) after the words "any proceedings under this Act”, the words

"without giving an opportunity of being heard to the person concerned"
shall be inserted.

(b) sub-section (2) shall be omirted.

15. In Schedule Il of the principal Act, paragraph 7 shall be omitted and shall
be deemed to have been omitted with effect from the |* day of July, 2017,

16. (1) The Uttar Pradesh Goods and Services Tax UP

; 5 g Orddinance
(Amendment) Ordinance, 2021 is hereby repealed. 1o, 8 of 2021

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at
all material times.
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STATEMENT OF OBJECTS AND REASONS
The Uttar Pradesh Goods and Services tax Act, 2017 (U.P. Act ne. | of 2017), hereinafte:
referred 1o as the * said Act”, has been enacted 1o make provision for levy and collection of tax on intra-
State supply of goods or services or botir, by the State of Uttar Pradesh and the matters connected therewith
or incidental thereto. :

According to the provisions of Article 246 A( 1) of the Constitution of India, both the Parliament
and the State Legislature have the power 1 make laws for the imposition of Goods and Services Tax. On
the: recommendation of GST Council. certain am&ndments were made in the Central Goods and Services
Tax Act, 2017 (Act no. 12 of 2017) vide the Finance A¢L, 2021 (Act no. 13 of 2021), which was enacted by
the Parfiament and received the assent of the President on 28" March, 2021,

In view of the above, it was decided to @nend the said Act to incorporate the amendments made
in the Central Goods and Services Tax Act, 2017 at the State fevel as well. with the view to maintain
uniformity in the Central Act and the State Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
impiement the atoresaid decision, the Uttar Pradesh Goods and Services Tax {(Amendment) Ordinance,
2021 (U.P. Ordinance no. 8 01 2021) was promulgated by the Governor on 9™ November, 2021,

This Bill is introduced 1o replace the aforesaid Ordinance .

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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“qRT BT AL’ & AT 200 B FE 37 YU + IR U AT 3R AT B
(FeeE) e, 2022 Y 9 @R IMTT—2 URIEEG w0 9 =T 8, R f&d 29
RITHR, 2022 B SFART Ta= B IR 98 IR Tw IR AT 11 T 2022 B HT H
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IR TS ATA R FaT HR () rfSfH, 2022
(STR U A=A 11 | 2022)
[T SR U<e f3u Avser gRT uIka 8]
IR U AT AR HATHR SMAFIH, 2017 BT AR AT B & foIg
e
HRT TR & fagard a¥ # f=ferRaa sifaf s s9mm srer 2 —
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No. 497 (2)/LXXIX-V-1-2022-1-ka-10-2022
Dated Lucknow, September 29,2022

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Maal
aur Sewa Kar (Sanshodhan) Adhiniyam, 2022 (Uttar Pradesh Adhiniyam Sankhya 11 of 2022) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on September 29, 2022. The Rajya Kar
Anubhag-2 is administratively concerned with the said Adhiniyam.

Short title and
commencement

Amendment of
section 16

Amendment of
section 29

Amendment of
section 34

Amendment of
section 37

THE UTTAR PRADESH GOODS AND SERVICES TAX (AMENDMENT)
ACT, 2022
(U.P. Act No. 11 of 2022)

[As passed by the Uttar Pradesh Legislatlure]
AN

ACT
further to amend the Uttar Pradesh Goods and Services Tax Act, 2017.

IT Is HEREBY enacted in the Seventy third Year of the Republic of India as
follows :—

1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax
(Amendment) Act, 2022.
(2) Save as otherwise provided in this Act,-
(a) Section 1 of this Act shall come into force with effect from 30"
March, 2022;
(b) The other provisions of this Act shall come into force on such date as
the State Government may, by notification in the Official Gazette, appoint :
Provided that different dates may be appointed for different provisions of this Act.
2. In the Uttar Pradesh Goods and Services Tax Act, 2017 (hereinafter
referred to as the principal Act), in section 16,—

(a) in sub-section (2)—

(1) after clause (b), the following clause shall be inserted,
namely:—

“(ba) the details of input tax credit in respect of the said

supply communicated to such registered person under section 38

has not been restricted;”;

(i) in clause (c), the words, figures and letter “or section 43A”
shall be omitted,

(b) in sub-section (4), for the words and figures “due date of furnishing
of the return under section 39 for the month of September”, the words
“thirtieth day of November” shall be substituted.

3. In section 29 of the principal Act, in sub-section (2), —

(a) in clause (b), for the words “returns for three consecutive tax
periods”, the words “the return for a financial year beyond three months from
the due date of furnishing the said return” shall be substituted,

(b) in clause (c), for the words “a continuous period of six months”, the
words “such continuous tax period as may be prescribed” shall be
substituted:-

4. In section 34 of the principal Act, in sub-section (2), for the word
“September”, the words “the thirtieth day of November” shall be substituted.
5. In section 37 of the principal Act,—

(a) in sub-section (1)—

(1) after the words “shall furnish, electronically,”, the words
“subject to such conditions and restrictions and” shall be inserted,

(i) for the words “shall be communicated to the recipient of the
said supplies within such time and in such manner as may be
prescribed”, the words “shall, subject to such conditions and
restrictions, within such time and in such manner as may be prescribed,
be communicated to the recipient of the said supplies” shall be
substituted,

(iii) the first proviso shall be omitted,

(iv) in the second proviso, for the words “Provided further that”,
the words “Provided that” shall be substituted,
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(v) in the third proviso, for the words “Provided also that”, the words
“Provided further that” shall be substituted,
(b) sub-section (2) shall be omitted,
(c) in sub-section (3),—

(1) the words and figures “and which have remained unmatched
under section 42 or section 43” shall be omitted,

(ii) in the first proviso, for the words and figures “furnishing of the
return under section 39 for the month of September”, the words “the
thirtieth day of November” shall be substituted,

(d) after sub-section (3), the following sub-section shall be inserted,
namely:—

“(4) A registered person shall not be allowed to furnish the details
of outward supplies under sub-section (1) for a tax period, if the
details of outward supplies for any of the previous tax periods has not
been furnished by him:

Provided that the Government may, on the commendations of the

Council, by notification, subject to such conditions and restrictions as may be
specified there in, allow a registered person or a class of registered persons to
furnish the details of outward supplies under sub-section (1), even if he has
not furnished the details of outward supplies for one or more previous tax
periods.”.
Substitution of

new section for
section 38

6. For section 38 of the principal Act, the following section shall be
substituted, namely.—

“38. (1) The details of outward supplies furnished by the registered
persons under sub-section (1) of section 37 and of such
other supplies as may be prescribed, and an auto
generated statement containing the details of input tax
credit shall be made available electronically to the
recipients of such supplies in such form and manner,
with in such time, and subject to such conditions and
restrictions as may be prescribed.
(2) The auto-generated statement under sub-section (1) shall consist of—
(a) details of inward supplies in respect of which credit of input tax may
be available to the recipient; and
(b) details of supplies in respect of which such credit cannot be availed,
whether wholly or partly, by the recipient, on account of the details of the
said supplies being furnished under sub-section (1) of section 37,—
(i) by any registered person within such period of taking
registration as may be prescribed; or
(ii) by any registered person, who has defaulted in payment of tax
and where such default has continued for such period as may be
prescribed; or
(iii) by any registered person, the output tax payable by whom in
accordance with the statement of outward supplies furnished by him
under the said sub-section during such period, as may be prescribed,
exceeds the output tax paid by him during the said period by such limit
as may be prescribed; or
(iv) by any registered person who, during such period as may be
prescribed, has availed credit of input tax of an amount that exceeds the
credit that can be availed by him in accordance with clause (a), by such
limit as may be prescribed; or
(v) by any registered person, who has defaulted in discharging his
tax liability in accordance with the provisions of sub-section (12) of
section 49 subject to such conditions and restrictions as may be
prescribed; or
(vi) by such other class of persons as may be prescribed.”.

Communication
of details of
inward supplies
and input tax
credit
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Amendment of
section 39

Substitution of
new section for
section 41

Omission of
sections 42, 43
and 43A
Amendment of
section 47

7. In section 39 of the principal Act,—

(a) in sub-section (5), for the word “twenty”, the word “thirteen” shall
be substituted,

(b) in sub-section (7), for the first proviso, the following proviso shall
be substituted, namely: —

“Provided that every registered person furnishing return under the
proviso to sub-section (1) shall pay to the Government, in such form and
manner, and within such time, as may be prescribed,—

(a) an amount equal to the tax due taking into account inward and
outward supplies of goods or services or both, input tax credit availed, tax
payable and such other particulars during a month; or

(b) in lieu of the amount referred to in clause (a), an amount determined
in such manner and subject to such conditions and restrictions as may be
prescribed.”;

(c) in sub-section (9), —

(1) for the words and figures “Subject to the provisions of
sections 37 and 38, if”, the word “Where” shall be substituted,

(ii) in the proviso, for the words “the due date for furnishing of
return for the month of September or second quarter”, the words “the
thirtieth day of November” shall be substituted,

(d) in sub-section (10), for the words “has not been furnished by him”,
the following shall be substituted, namely:—

“or the details of outward supplies under sub-section (1) of section 37
for the said tax period has not been furnished by him:

Provided that the Government may, on the recommendations of the
Council, by notification, subject to such conditions and restrictions as may be
specified there in, allow a registered person or a class of registered persons to
furnish the return, even if he has not furnished the returns for one or more
previous tax periods or has not furnished the details of outward supplies
under sub-section (1) of section 37 for the said tax period.”.

8. For section 41 of the principal Act, the following section shall be

substituted, namely:—

“41. (1) Every registered person shall, subject to such conditions and

Availment of restrictions as may be prescribed, be entitled to avail
the credit of eligible input tax, as self-assessed, in his
return and such amount shall be credited to his
electronic credit ledger.

input tax credit

(2) The credit of input tax availed by a registered person under
sub-section (1) in respect of such supplies of goods or services or both, the
tax payable whereon has not been paid by the supplier, shall be reversed
along with applicable interest, by the said person in such manner as may be
prescribed:

Provided that where the said supplier makes payment of the tax payable
in respect of the aforesaid supplies, the said registered person may re-avail
the amount of credit reversed by him in such manner as may be prescribed.”.
9. Sections 42, 43 and 43A of the principal Act shall be omitted.

10. In section 47 of the principal Act, in sub-section (1), —

(a) the words “or inward” shall be omitted,

(b) the words and figures “or section 38” shall be omitted,

(c) after the words and figures “section 39 or section 457, the words
and figures “or section 52” shall be inserted.
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11. In section 48 of the principal Act, in sub-section (2), the words and figures,
“the details of inward supplies under section 38” shall be omitted.

12. In section 49 of the principal Act,—

(a) in sub-section (2), the words, figures and letter “or section 43A”
shall be omitted,

(b) in sub-section (4), after the words “subject to such conditions”, the
words “and restrictions” shall be inserted,

(c) after sub-section (11), the following sub-section shall be inserted,
namely:—

“(12) Notwithstanding anything contained in this Act, the
Government may, on the recommendations of the Council, subject to
such conditions and restrictions, specify such maximum proportion of
output tax liability under this Act which may be discharged through the
electronic credit ledger by a registered person or a class of registered
persons, as may be prescribed.”.

13. In section 50 of the principal Act, for sub-section (3), the following
sub-section shall be substituted and shall be deemed to have been substituted with

effect from the 1% day of July, 2017, namely:—

“(3) Where the input tax credit has been wrongly availed and utilised, the
registered person shall pay interest on such input tax credit wrongly availed
and utilised, at such rate not exceeding twenty-four per cent. as may be
notified by the Government, on the recommendations of the Council, and the

interest shall be calculated, in such manner as may be prescribed.”.

14. In section 52 of the principal Act, in sub-section (6), in the proviso, for the
words “due date for furnishing of statement for the month of September”, the words
“thirtieth day of November” shall be substituted.

15. In section 54 of the principal Act, —

(a) in sub-section (1), in the proviso, for the words and figures “the
return furnished under section 39 in such”, the words “such form and” shall be
substituted,

(b) in sub-section (2), for the words “six months”, the words “two

years” shall be substituted,

(¢) in sub-section (10), the words, brackets and figure “under

sub-section (3)” shall be omitted,

(d) in the Explanation, in clause (2), after sub-clause (b), the following

sub-clause shall be inserted, namely:—

“(ba) in case of zero-rated supply of goods or services or both to a
Special Economic Zone developer or a Special Economic Zone unit
where a refund of tax paid is available in respect of such supplies
themselves, or as the case may be, the inputs or input services used in
such supplies, the due date for furnishing of return under section 39 in

respect of such supplies;”.
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STATEMENT OF OBJECTS AND REASONS
The Uttar Pradesh Goods and Services Tax Act, 2017 (U. P. Act no. 1 of 2017), hereafter
referred to the said Act, has been enacted to make a provision for levy and collection of tax on
intra-state supply of goods or services or both by the State of Uttar Pradesh and the matters

connected therewith or incidental thereto.

2. The said Act, provides for certain provisions for smooth transition of existing tax
payers to new goods and service tax regime. However the new tax regime had faced certain
difficulties. One of the many inconveniences caused to the small and medium tax payers was the
complex process of filing return and claiming input tax credit under the Goods and Services Tax
laws. In this regard the proposed changes envisages certainty in claims of input tax credit and end
of two way communication of input tax credit verification for taxpayers. In order to implement
above changes and also to overcome other difficulties, it was decided to amend the said Act by

amending the relevant sections of the said Act.

The Uttar Pradesh Goods and Services Tax (Amendment) Bill, 2022 is introduced

accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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No. 420(2)/LXXIX-V-1-2023-1(ka)-13-2023
Dated Lucknow, August 21,2023
IN pursuance:_ of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Maal
Aur Sewa Kar (Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 14 of 2023) as passed

by the Uttar Pradesh Legislature and assented to by the Governor on August 18, 2023. The Rajya Kar
Anubhag-2, is administratively concerned with the said Adhiniyam. '

THE UTTAR PRADESH GOODS AND SERVICES TAX
; (AMENDMENT) ACT, 2023
(U.P. Act No. 14.of 2023)
[As passed by the Uttar Pradesh Legislature)
AN
. Act
further to amend the Uttar Pradesh Goods and Services Tax Act, 2017,

IT IS HEREBY enacted in the Seventy-fourth Year of the Republic of India as
follows:-

Short title and 1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax
commencement (Amendment} Act, 2023.
‘ (2) The provisions of this Act shall come into force on such date as the State
- Goveriment may, by notification in the Official Gazette, appoint:
Provided that different dates may be appointed for different provisions of
this Act.
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2. In the Uttar Pradesh Goods and Services Tax Act, 2017 (heremafter referred to as
the "principal Act™), in section 10,—

(a) in sub-section (2), in clause (d), the words "goods or" shall be omitted,
(b) in sub-section (2A), in clause (¢), the words "goods or" shall be omitted.
. 3. In section 16 of the principal Act, in sub-section (2),— -

(i) in the second proviso, for the words "added to his output tax liability, along with
interest thereon", the words and figures "paid by him along with interest payable under
section 50" shall be substituted,

(ii) in the third proviso, afier the words "made by him", the words "to the supplier”
shall be inserted.

4. In section 17 of the principal Act,—

{a) in sub-section (3), in the Explanation, for the words and figure "except those
specified in paragraph 5 of the said Schedule”, the following shall be substituted,
namely:—

"except,—

(i) the value of activities or transactions specified in paragraph 5 of the said
Schedule; and

(i) the value of such activities or transactions as may be prescribed in respect of
clause (a) of paragraph 8 of the said Schedule.”;

(b) in sub-section (5), after clause (f), the following clause shall be inserted,
namely:— '

"(fa) goods or services or both received by a taxable person, which are used or
intended to be used for activities relating to his obligations under corporate social
responsibility referred to in section 135 of the Companies Act, 2013;".

5.In section 23 of the principal Act, for sub-section (2), the following sub-section
shall be substituted and shall be deemed to have been substituted with effect from the 1%
day of July, 2017, namely:—

"(2) Notwithstanding anything to the contrary contained in sub-section (1) of
section 22 or section 24, the Government may, on the recommendations of the Counci,
by notification, subject to such conditions and restrictions as may be specified therein,
specify the category of persons who may be exempted from obtaining registration under
this Act." '

6. Tn section 30 of the principal Act, in sub-section {1),—

(a) for the words "the prescribed manner within thirty days from the date of service
of the cancellation order:", the words "such manner, within such time and subject to such
conditions and restrictions, as may be prescribed.” shall be substituted,

(b) the proviso shall be omitted.

7. In section 37 of the principal Act, affer sub-section (4), the following sub-section
shall be inserted, namely:—

"(5) A registered person shall not be allowed to fumlsh the details of outward
supplies under sub-section (1) for a tax period after the expiry of a period of three years
from the due date of furnishing the said details: ,

Provided that the Government may, on the recommendatlons of the Council, by
notification, subject to such conditions and restrictions as may be specified therein, allow
a registered person or a class of registered persons to furnish the defails of outward
supplies for a tax period under sub-section (1), even after the expiry of the said period of
three years from the due date of furnishing the said details.”

8. In section .39 of the principal Act, after sub-section (10), the following sub-
section shall be inserted, namely:—

"(11) A registered person shall not be allowed to furnish a return for a tax period
afler the expiry of a period of three years from the due date of fumishing the said return:

Provided that the Government may, on the recommendations of the Council, by
notification, subject to such conditions and restrictions as may be specified therein, allow
a registered person or a class of registered persons to furnish the return for a tax period,
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even after the expiry of the said period of three years from the due date of furnishing the
said return."

9. Section 44 of the principal Act shall be renumbered as sub-section (1) thereof,
and after sub-section (1) as so renumbered, the following sub-section shall be inserted,
namely:—

"(2) A registercd person shall not be allowed to furnish an annual return under
sub-section (1) for a financial year after the expiry of a period of three years from the
due date of furnishing the said annual return:

Provided that the Government may, on the recommendations of the Council, by
notification, and subject to such conditions and restrictions as may be specified therein,
allow a registered person or a class of registered persons to furnish an annual return for
a financial year under sub-section (1), even afier the explry of the said period of three
years from the due date of furnishing the said annual return.”

10. In section 52 of the principal Act, after sub-section (14), the following
sub-section shall be inserted, namely:—

"(15) The operator shall not be allowed to furnish a statement under sub-section

(4) after the expiry of a period of three years from the due date of furnishing the

said statement:

Provided that the Government may, on the recommendations of the Council, by
notification, subject to such conditions and restrictions as may be specified therein,
allow an operator or a class of operators to furnish a statement under sub-section (4),
even after the expiry of the said period of three years from the due date of furnishing the
said statement.”

11. In section 54 of the principal Act, in sub-section (6), the words "excluding the
amount of input tax credit provisionally accepted,” shall be omitted.

12.In ‘section 56 of the principal Act, for the words "from the date immediately
after the expiry of sixty days from the date of receipt of application under the said sub-
section till the date of refund of such tax”, the words "for the period of delay beyond
sixty days from the date of receipt of such application till the date of refund of such tax,
to be computed in such manner and subject to such conditions and restrictions as may
be prescribed” shall be substituted.

13.1n section 62 of the principal Act, in sub-section (2),—

(a) for the words "thirty days", the words "sixty days" shall be substituted,
(b) the following proviso shail be inserfed, namely:— '

"Provided that where the registered person fails to furnish a valid return within
sixty days of the service of the assessment order under sub-section (1), he may furnish
the same within a further period of sixty days on payment of an additional late fee of
one hundred rupees for each day of delay beyond sixty days of the service of the said
assessment order and in.case he furnishes valid return within such extended period, the
said assessment order shall be deemed to have been withdrawn, but the liability to pay

interest under sub-section (1) of section 50 or to pay late fee under section 47 shall
continue.”
14. For section 109 of the principal Act, the following section shall be substituted,
namely:—
"109. Subject to the provisions of this Chapter, the Goods and Services Tax
Appellate Tribunal constituted under Central Goods and Services Tax Act, 2017
shall be the Appellate Tribunal for hearing appeals against the orders passed by
the Appellate Authority or the Revisional Authority under this Act.
15. Section 110 and 114 of the principal Act shall be omitted.

16. Insection 117 of the principal Act,—
(a)  in sub-section (1), for the words “State Bench or Area Benches”, the
words “State Benches” shall be substituted,;
(b) in sub-section (5), in clauses (a) and (b}, for the words “State Bench or
Area Benches”, the words “State Benches” shall be substituted
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17. In section 118 of the principal Act, in sub-section (1), in clause (a), for the
words “National Bench or Regional Bench™, the words “Principal Bench” shall be
substituted.

18. In section 119 of the principal Act,——

. (a) for the words “National or Regional Benches”, the words *Principal Bench”
shall be substituted,

(b} for the words “State Bench or Area Benches”, the words “State Benches”
shall be substituted.

19. In section 122 of the principal Act, afier sub-section (1A), the following sub-
section shall be inserfed, namely:—

“(1B) Any electronic commerce operator who—

(i) allows a supply of goods or services or both through it by an unregistered
person other than a person exempted from registration by a notification issued
- under this Act to make such supply;
(ii) allows an inter-State supply of goods or services or both through it by a
person who is not eligible to make such inter-State supply; or - _
(iii) fails to furnish the correct details in the statement to be furnished under
sub-section (4) of section 52 of any outward supply of goods effected through it

by a person exempted from obtaining registration under this Act, shall be liable to

pay a penalty of ten thousand rupees, or an amount equivalent to the amount of

tax involved had such supply been made by a registered person other than a

person paying tax under section 10, whichever 1s higher.”

20. In section 132 of the principal Act, in sub-section (1),

(2) clauses (g}, (j) and (k) shall be omitred,;

(b) in clause (I}, for the words, brackets and letters “clauses (a) to (k)", the
words, brackets and letters “clauses {a) to (f) and clauses (h) and (i)" shall be
substituted,

(c) in clause (iii}, for the words “any other offence”, the words, brackets and
letter "an offence specified in clause (b)," shall be substituted,

(d) in clause (iv), the words, brackets and letters “or clause (g) or clause (j)"
shall be omitted. -

21. In section 138 of the principal Act,—

(a) in sub-section (1), in the first proviso,—

(i) for clause (a), the following clause shall be substituted, namely:—

“(a) a person who has been allowed to compound once in respect of any of the
offences specified in clauses (a) to (f), (h), (i) and (1) of sub-section (1) of section
132"

(if) clause (b) shall be omitted,
(iii) for clause (c), the following clause shall be substituted, namely:—

“(c) a person who has been accused of committing an offence under clause (b) of
sub-section (1) of section 132;"

(iv) clause () shall be omitted;

(b) in sub-section (2), for the words "ten thousand rupees or fifty per cent of the
tax involved, whichever is higher, and the maximum amount not being less than thirty
thousand rupees or one hundred and fifty per cent. of the tax, whichever is higher", the
words “twenty-five per cent of the tax involved and the maximum amount not being
more than one hundred per cent of the tax involved" shall be substituted.

22. After section 158 of the principal Act, the following section shall be inserted,
namely:—

“158A. (1) Notwithstanding anything contained in sections 133, 152 and 158, the

following details furnished by a registered person may, subject to the provisions of

sub-section (2), and on the recommendations of the Council, be shared by the
commen portal with such other systems as may be notified by the Government, in
such manner and subject to such conditions as may be prescribed, namely:—
(a) particulars furnished in the application for registration under section 25
or in the return filed under section 39 or under section 44;
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(b) the particulars uploaded on the common portal for preparation of invoice, the
details of outward supplies furnished under section 37 and the particulars uploaded on
the common portal for generation of documents under section 68;

(c) such other details as may be prescribed.

(2) For the purposes of sharing details under sub-section (1), the consent shall be
obtained, of—

(a) the supplier. in respect of details furnished under clauses {a), {b) and (c) of
sub-section (1); and ;
(b) the recipient, in respect of details furnished under clause (b) of sub-section
(1), and under clause (c) of sub-section (1) only where such details include
identity information of the recipient, in such form and manner as may be
prescribed.
(3) Notwithstanding anything contained in any law for the time being in force, no
action shall lie against the Government or the common portal with respect to any
liability arising consequent to information shared under this section and there shall be
no impact on the liability to pay tax on the relevant supply or as per the relevant

return.”.
Retrospective 23. (1) In Schedule 1II to the principal Act, paragraphs 7 and 8 and the
exernption to Explanation 2 thereof (as inserted vide section 31 ‘of U.P.Act 45 of 2018) shall be
certain activities  deemed to have been inserted therein with effect from the 1% day of July, 2617.
and transactions in (2) No refund shiall be made of all the tax which has been collected, but which

Schedule [l tothe would not have been so collected, had sub-section (1) been in force at all material
Uttar Pradesh times.

Goods and
Services Tax Act

Repeal and saving 24. (1) The Uttar Pradesh Goods and Services Tax U.P.Ordinance

{Amendment) Ordinance, 2023 is hereby repealed. no. 14 of 2023
(2) Notwithstanding such repeal, anything done or any action

taken under the provisions of the principal Act as amended by the

Ordinance referred to in sub-section (1) shall be deemed to have been

done or taken under the corresponding provisions of the principal Act as

amended by this Act as if the provisions of this Act were in force at all

material times,

STATEMENT OF OBJECTS AND REASONS

‘ The Uttar Pradesh Goods and Services Tax Act, 2017 (U.P. Act no. 1 of 2017) (hereinafter
teferred to as the " said Act”) has been enacted to make provision for levy and collection of tax on intra-
State supply of goods or services or both by the State of Uttar Pradesh and for matters connected therewith
or incidental thereto.

According to the provisions of Article 246 A(1) of the Constitution of India, both the Parliament
and the State Legislature have the power to make laws for the imposition of Goods and Services Tax. On
the recommendation of GST Council, certain amendments were made in the Central Goods and Services
Tax Act, 2017 (Act no. 12 of 2017) vide the Finance Act, 2023 (Act no. 8 of 2023), which was enacted by
the Parliament and received the assent of the President on 3 1* March, 2023.

In view of the above, it was decided to amend the said Act to incorporate the amendments made
in the Central Goods and Services Tax Act, 2017 at the State level and to maintain uniformity in the
Central Act and the State Act.

Since the State Legislature was not in session and immediate legisiative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax {Amendment) Ordinance,
2023 (U.P. Ordinance no. 14 of 2023) was promulgated by the Governor on 24" July, 2023.

This Bill is introduced to replace the aforesaid Ordinance. '

By order,

ATUL SRIVASTAVA,
Pramukh Sachiv.

Hrogogodio—Todio 519 ASTa=—2023—(1659)—599 HRra—(@FIR / o / JHAT) |
frowogotdio—godio 88 w0 fETA—2023—(1660)—300 FRIAI—(FFER /L0 / 3ATHE) |
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No. 579(2)/LXXIX-V-1-2023-1-ka-18-2023
Dated Lucknow, December 8, 2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Maal
Aur Sewa Kar (Dwitiya Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 19 of 2023) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on December 7, 2023. The Rajya
Kar Anubhag-2, is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH GOODS AND SERVICES TAX
(SECOND AMENDMENT) ACT, 2023
(U.P. ACTNO. 19 OF 2023)
[4s Passed by the Uttar Pradesh Legislature]
AN
ACT

further to amend the Uttar Pradesh Goods and Services Tax Act, 2017.

IT Is HEREBY enacted in the Seventy-fourth Year of the Republic of India
as follows :-
Short title and 1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax
commencement  (Second Amendment) Act, 2023.

(2) It shall be deemed to have come into force with effect from the 1* day of
October, 2023.

Amendment of 2. In section 2 of the Uttar Pradesh Goods and Services Tax Act, 2017
section 2 (hereinafter referred to as the "principal Act"), —

(a) after clause (80), the following clauses shall be inserted, namely:-

(80A) "online gaming" means offering of a game on the internet or an
electronic network and includes online money gaming;

(80B) "online money gaming" means online gaming in which players pay or
deposit money or money's worth, including virtual digital assets, in the expectation of
winning money or money's worth, including virtual digital assets, in any event including
game, scheme, competition or any other activity or process, whether or not its outcome
or performance is based on skill, chance or both and whether the same is permissible or
otherwise under any other law for the time being in force;"

(b) after clause (102), the following clause shall be inserted, namely:-

"(102A) "specified actionable claim" means the actionable claim involved in or
by way of-

(i) betting;

(i1) casinos;

(iii) gambling;

(iv) horse racing;

(v) lottery; or

(vi) online money gaming;”

(c) in clause (105), the following proviso shall be inserted at the end,

namely:-

"Provided that a person who organises or arranges, directly or indirectly, supply
of specified actionable claims, including a person who owns, operates or manages
digital or electronic platform for such supply, shall be deemed to be a supplier of such
actionable claims, whether such actionable claims are supplied by him or through him
and whether consideration in money or money's worth, including virtual digital assets,
for supply of such actionable claims is paid or conveyed to him or through him or
placed at his disposal in any manner, and all the provisions of this Act shall apply to
such supplier of specified actionable claims, as if he is the supplier liable to pay the tax
in relation to the supply of such actionable claims;"

(d) after clause (117), the following clause shall be inserted, namely:-

"(117A) "virtual digital asset" shall have the same meaning as assigned to it
in clause (47A) of section 2 of the Income-tax Act, 1961;”.
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3. In section 24 of the principal Act,— Amendment of
(a) in clause (xi), the word "and" ocurring at the end, shall be omitted; section 24
(b) after clause (xi), the following clause shall be inserted, namely:-
"(xia) every person supplying online money gaming from a place outside India
to a person in India; and".
4. In the principal Act, in Schedule III, in paragraph 6, for the words "lottery, ~Amendment of
betting and gambling" the words "specified actionable claims" shall be substituted. Schedule IIT
5. The amendments made under this Act shall be without prejudice to provisions ~ Transitory
of any other law for the time being in force, providing for prohibiting, restricting or ProV'ston
regulating betting, casino, gambling, horse racing, lottery or online gaming.
Repeal and 6. (1) The Uttar Pradesh Goods and Services Tax (Second U.P. Ordinance
saving Amendment) Ordinance, 2023 is hereby repealed. no. 16 0f 2023
(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at
all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Goods and Services Tax Act, 2017 (U.P. Act no. 1 of 2017), hereinafter
referred to as the "said Act", has been enacted to make provision for levy and collection of tax on intra-
State supply of goods or services or both by the State of Uttar Pradesh and for matters connected therewith
or incidental thereto.

According to the provisions of Article 246-A(1) of the Constitution of India, both the
Parliament and the State Legislature have the power to make laws for the imposition of Goods and Services
Tax. On the recommendation of GST Council, certain amendments were made in the Central Goods and
Services Tax Act, 2017 (Act no. 12 of 2017) vide the Central Goods and Services Tax (Amendment) Act,
2023 (Act no. 30 of 2023), which was enacted by the Parliament and received the assent of the President on
18™ August, 2023.

In view of the above, it was decided to amend the said Act to incorporate the amendments made
in the Central Goods and Services Tax Act, 2017 at the State level as well, with the view to maintain
uniformity in the Central Act and the State Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax (Second Amendment)
Ordinance, 2023 (U.P. Ordinance no. 16 of 2023) was promulgated by the Governor on 30™ September,
2023.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

GoTH0IOT0—T0UI0 790 IISTUA—2023—(2262)—599 UfHT (@F=gex / Elo / JAThd<T) |
YlowH0goYio—Todio 141 W10 fAemii—2023—(2263)—300 Ul (@FgeR /Elo /3ATHUT) |
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No. 498(2)/LXXIX-V-1-2024-1-ka-28-2024
Dated Lucknow, December 26, 2024
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Mal
Aur Sewa Kar (Sanshodhan) Adhiniyam, 2024 (Uttar Pradesh Adhiniyam Sankhya 16 of 2024) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on December 26, 2024. The Rajya Kar
Anubhag-2, is administratively concerned with the said Adhiniyam.
THE UTTAR PRADESH GOODS AND SERVICES TAX
(AMENDMENT) ACT, 2024
(U.P. Act No. 16 0f 2024)
[A4s passed by the Uttar Pradesh Legislature]
AN
ACT
Sfurther to amend the Uttar Pradesh Goods and Services Tax Act, 2017.

IT IS HEREBY enacted in the Seventy-fifth Year of the Republic of India as
follows:-

1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax  Short title and
(Amendment) Act, 2024. commencement
(2) The provisions of this Act shall come into force on such date as the State
Government may, by notification in the Official Gazette, appoint:
Provided that different dates may be appointed for different provisions of
this Act.
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Amendment of
section 2 of U.P.
Actno.1 of 2017

Substitution of
section 20

Insertion of new
section 122A

Repeal and

saving

2. In the Uttar Pradesh Goods and Services Tax Act, 2017 (hereinafter referred
to as the principal Act), in section 2, for clause (61), the following clause shall be
substituted, namely:-

"(61) "Input Service Distributor" means an office of the supplier of goods or
services or both which receives tax invoices towards the receipt of input services,
including invoices in respect of services liable to tax under sub-section (3) or sub-
section (4) of section 9, for or on behalf of distinct persons referred to in section 25, and
liable to distribute the input tax credit in respect of such invoices in the manner
provided in section 20;".

3. For section 20 of the principal Act, the following section shall be
substituted, namely:-

"20. (1) Any office of the supplier of goods or services or both which
receives tax invoices towards the receipt of input services,

Manner of . . . . . . .

distribution of including invoices in respect of services liable to tax under

credit by Input sub-section (3) or sub-section (4) of section 9, for or on

]?)E;g;fbeutor behalf of distinct persons referred to in section 25, shall be
required to be registered as Input Service Distributor

under clause (viii) of section 24 and shall distribute the input tax credit in

respect of such invoices.

(2) The Input Service Distributor shall distribute the credit of State tax or
integrated tax charged on invoices received by him, including the credit of State or
integrated tax in respect of services subject to levy of tax under sub-section (3) or sub-
section (4) of section 9 paid by a distinct person registered in the same State as the said
Input Service Distributor, in such manner, within such time and subject to such
restrictions and conditions as may be prescribed.

(3) The credit of State tax shall be distributed as state tax or integrated tax and
integrated tax as integrated tax or State tax, by way of issue of a document containing
the amount of input tax credit, in such manner as may be prescribed.".

4. After section 122 of the principal Act, the following section shall be inserted,
namely:-

" 122A. (1) Notwithstanding anything contained in this Act, where any

Penalty for failure person, who is engaged in the manufacture of goods in
to register certain respect of which any special procedure relating to
machines used in strati £ hi has b tified und fi

manufacture of registration of machines has been notified under section
goods as per 148, Acts in contravention of the said special procedure, he
special procedure shall, in addition to any penalty that is paid or is payable

by him under Chapter XV or any other provisions of this Chapter, be liable to pay a
penalty equal to an amount of one lakh rupees for every machine not so registered.
(2) In addition to the penalty under sub-section (1), every machine not so
registered shall be liable for seizure and confiscation:
Provided that such machine shall not be confiscated where,-
(a) the penalty so imposed is paid; and
(b) the registration of such machine is made in accordance with the
special procedure within three days of the receipt of communication of the

order of penalty.".
5. (1) The Uttar Pradesh Goods and Services Tax (Amendment) U.P.
Ordinance, 2024 is hereby repealed. Ordinance

(2) Notwithstanding such repeal, anything done or any action no. 19 of
taken under the provisions of the principal Act as amended by the 2024
Ordinance referred to in sub-section (1) shall be deemed to have been done
or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times.
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STATEMENT OF OBJECTS AND REASONS
The Uttar Pradesh Goods and Services Tax Act, 2017 (U. P. Act no. 1 of 2017) (hereinafter

referred to as the said Act) has been enacted to make provision for levy and collection of tax on intra-State
supply of goods or services or both by the State of Uttar Pradesh and for matters connected therewith or
incidental thereto.

2. On the recommendation of the GST Council, certain amendments were made in the Central
Goods and Services Tax Act, 2017 (Act no. 12 of 2017) vide the Finance Act, 2024 (Act no. 8 of 2024).

3. In view of the above, it was decided to amend the said Act to incorporate the amendments
made in the Central, Goods and Services Tax Act, 2017 at the State level and to maintain uniformity in the
Central Act and the State Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax (Amendment) Ordinance,
2024 (U.P. Ordinance no.19 of 2024) was promulgated by the Governor on November 14, 2024.

The Uttar Pradesh Goods and Services Tax (Amendment) Bill, 2024 is introduced to replace the

aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

YIouH0ZOUT0—T0UI0 402 TSTUF—2024—(1089)—599 UfAi—(HF=gex / Eo / JiThHH<T) |
FoTH0gd0—ToH0 181 A0 fAemii—2024—(1090)—300 UfRIi—(@Fgex / Elo / JATHHT) |
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No. 492(2)/LXXIX-V-1-2024-1-ka-31-2024
Dated Lucknow, December 26, 2024

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Maal
Aur Sewa Kar (Dwitiya Sanshodhan) Adhiniyam, 2024 (Uttar Pradesh Adhiniyam Sankhya 17 of 2024) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on December 26, 2024. The
Rajya Kar Anubhag-2, is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH GOODS AND SERVICES TAX
(SECOND AMENDMENT) ACT, 2024
(U.P. ACT No. 17 OF 2024)
(4s passed by the Uttar Pradesh Legislature)
AN
ACT
Sfurther to amend the Uttar Pradesh Goods and Services Tax Act, 2017
IT Is HEREBY enacted in the Seventy-Fifth year of the Republic of India as
follows:-
1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax Shorttitle and
(Second Amendment) Act, 2024. commencement
(2) The provisions of this Act shall come into force on such date as the State
Government may, by notification in the Official Gazette, appoint:
Provided that different dates may be appointed for different provisions of this
Act.
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section 13
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section 16

2. In the Uttar Pradesh Goods and Services Tax Act, 2017 (hereinafter
referred to as the Principal Act), in section 9, in sub-section (1), after the words
“alcoholic liquor for human consumption”, the words “and un-denatured extra neutral
alcohol or rectified spirit used for manufacture of alcoholic liquor, for human
consumption” shall be inserted.

3. In section 10 of the Principal Act, in sub-section (5), after the words and
figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall
be inserted.

4. After section 11 of the Principal Act, the following section shall be
inserted, namely.—

Power  mot  to “11A. Notwithstanding anything contained in this Act, if the
recover Goods and

Services Tax not Government is satisfied that—
levied or short-
levied as a result
of general practice
(a) a practice was, or is, generally prevalent regarding levy of state tax
(including non-levy thereof) on any supply of goods or services or both; and
(b) such supplies were, or are, liable to,—
(i) state tax, in cases where according to the said practice, state tax
was not, or is not being, levied, or
(i1) a higher amount of state tax than what was, or is being, levied,
in accordance with the said practice,
the Government may, on the recommendation of the Council, by notification
in the Official Gazette, direct that the whole of the state tax payable on such supplies,
or, as the case may be, the state tax in excess of that payable on such supplies, but for
the said practice, shall not be required to be paid in respect of the supplies on which
the state tax was not, or is not being levied, or was, or is being, short-levied, in
accordance with the said practice.”.

5. In section 13 of the Principal Act, in sub-section (3),—

(i) in clause (b), for the words “by the supplier:”, the words “by the
supplier, in cases where invoice is required to be issued by the supplier; or” shall
be substituted,

(ii) after clause (b), the following clause shall be inserted, namely:—

“(c) the date of issue of invoice by the recipient, in cases where invoice is to
be issued by the recipient:”;

(ii1) in the first proviso, after the words, brackets and letter “or clause (b)”,
the words, brackets and letter “or clause (c)” shall be inserted.

6. In section 16 of the Principal Act, with effect from the 1st day of July,
2017, after sub-section (4), the following sub-sections shall be inserted, namely:—

“(5) Notwithstanding anything contained in sub-section (4), in respect of an
invoice or debit note for supply of goods or services or both pertaining to the
Financial Years 2017-18, 2018-19, 2019-20 and 2020-21, the registered person shall
be entitled to take input tax credit in any return under section 39 which is filed up to
the thirtieth day of November, 2021.

(6) Where registration of a registered person is cancelled under section 29
and subsequently the cancellation of registration is revoked by any order, either under
section 30 or pursuant to any order made by the Appellate Authority or the Appellate
Tribunal or court and where availment of input tax credit in respect of an invoice or
debit note was not restricted under sub-section (4) on the date of order of cancellation
of registration, the said person shall be entitled to take the input tax credit in respect of
such invoice or debit note for supply of goods or services or both, in a return under
section 39,—
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(1) filed up to thirtieth day of November following the financial year to which
such invoice or debit note pertains or furnishing of the relevant annual return, whichever
is earlier; or

(i1) for the period from the date of cancellation of registration or the effective
date of cancellation of registration, as the case may be, till the date of order of revocation
of cancellation of registration, where such return is filed within thirty days from the date
of order of revocation of cancellation of registration, whichever is later.”.

7. In section 17 of the Principal Act, in sub-section (5), in clause (i), for the
words and figures “sections 74, 129 and 1307, the words and figures “section 74 in
respect of any period up to Financial Year 2023-24" shall be substituted.

8. In section 21 of the Principal Act, after the words and figures “section 73 or
section 74”, the words, figures and letter “or section 74A” shall be inserted.

9. In section 30 of the Principal Act, in sub-section (2), affer the proviso, the
following proviso shall be inserted, namely:—
“Provided further that such revocation of cancellation of registration shall be
subject to such conditions and restrictions, as may be prescribed.”.
10. In section 31 of the Principal Act,—
(a) in sub-section (3), in clause (f), affer the words and figure “of section 9
shall”, the words “, within the period as may be prescribed,” shall be inserted,
(b) after clause (g), the following Explanation shall be inserted, namely:—
‘Explanation—For the purposes of clause (f), the expression “supplier who is not

registered” shall include the supplier who is registered solely for the purpose of deduction
of tax under section 51.”.

11. In section 35 of the Principal Act, in sub-section (6), after the words and
figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be
inserted.

12. In section 39 of the Principal Act, for sub-section (3), the following sub-
section shall be substituted, namely:—

“(3) Every registered person required to deduct tax at source under section 51
shall electronically furnish a return for every calendar month of the deductions made
during the month in such form and manner and within such time as may be prescribed:

Provided that the said registered person shall furnish a return for every calendar
month whether or not any deductions have been made during the said month.”.

13. In section 49 of the Principal Act, in sub-section (8), in clause (c), after the
words and figures “section 73 or section 74”, the words, figures and letter “or section
74A” shall be inserted.

14. In section 50 of the Principal Act, in sub-section (1), in the proviso, affer the

words and figures “section 73 or section 747, the words, figures and letter “or section
74A” shall be inserted.

15. In section 51 of the Principal Act, in sub-section (7), after the words and
figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be
inserted.

16. In section 54 of the Principal Act,—
(a) in sub-section (3), the second proviso shall be omitted,

(b) after sub-section (14) and before the Explanation, the following
sub-section shall be inserted, namely:—
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“(15) Notwithstanding anything contained in this section, no refund of
unutilised input tax credit on account of zero rated supply of goods or of integrated tax
paid on account of zero rated supply of goods shall be allowed where such zero rated
supply of goods is subjected to export duty.”.

Amendment of 17. In section 61 of the Principal Act, in sub-section (3), affer the words and

section 61 figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall
be inserted.

Amendment of 18. In section 62 of the Principal Act, in sub-section (1), after the words and

section 62 figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall
be inserted.

Amendment of 19. In section 63 of the Principal Act, affer the words and figures “section 73

section 63 or section 74”, the words, figures and letter “or section 74A” shall be inserted.

Amendment of 20.In section 64 of the Principal Act, in sub-section (2), after the words and

section 64 figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall
be inserted.

Amendment of 21.In section 65 of the Principal Act, in sub-section (7), after the words and

section 65 figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall
be inserted.

Amendment of 22. In section 66 of the Principal Act, in sub-section (6), affer the words and

section 66 figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall
be inserted.

Amendment of 23.In section 70 of the Principal Act, after sub-section (1), the following sub-

section 70 section shall be inserted, namely:—

“(1A) All persons summoned under sub-section (1) shall be bound to attend,
either in person or by an authorised representative, as such officer may direct, and the
person so appearing shall state the truth during examination or make statements or
produce such documents and other things as may be required.”.

Amendment of 24. In section 73 of the Principal Act,—
section 73 (1) in the marginal heading, affer the words “Determination of tax”, the
words and figures “, pertaining to the period up to Financial Year 2023-24,” shall be
inserted,
(i1) after sub-section (11), the following sub-section shall be inserted,
namely:—

“(12) The provisions of this section shall be applicable for determination of
tax pertaining to the period up to Financial Year 2023-24.”.

Amendment of 25. In section 74 of the Principal Act,—
section 74

(1) in the marginal heading, after the words “Determination of tax”, the words
and figures “, pertaining to the period up to Financial Year 2023-24,” shall be inserted,

(i) after sub-section (11) and before Explanation 1, the following sub-section
shall be inserted, namely.—

“(12) The provisions of this section shall be applicable for determination of
tax pertaining to the period up to Financial Year 2023-24.”;

(iii) the Explanation 2 shall be omitted.
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26. After section 74 of the Principal Act, the following section shall be inserted,
namely:—

Determination of
tax not paid or
short paid or
erroneously

refunded or
input tax credit
wrongly availed
or utilised for

“74A. (1) Where it appears to the proper officer that any
tax has not been paid or short paid or erroneously refunded, or where
input tax credit has been wrongly availed or utilised, he shall serve
notice on the person chargeable with tax which has not been so paid
or which has been so short paid or to whom the refund has
erroneously been made, or who has wrongly availed or utilised input
tax credit, requiring him to show cause as to why he should not pay

any reason
pertaining  to the amount specified in the notice along with interest payable
Financial ~Year  thereon under section 50 and a penalty leviable under the provisions

2024-25 onward ¢ ¢his Act or the rules made thereunder:

Provided that no notice shall be issued, if the tax which has not been paid or
short paid or erroneously refunded or where input tax credit has been wrongly availed or
utilised in a financial year is less than one thousand rupees.

(2) The proper officer shall issue the notice under sub-section (1) within forty-
two months from the due date for furnishing of annual return for the financial year to
which the tax not paid or short paid or input tax credit wrongly availed or utilised relates
to or within forty-two months from the date of erroneous refund.

(3) Where a notice has been issued for any period under sub-section (1), the
proper officer may serve a statement, containing the details of tax not paid or short paid
or erroneously refunded or input tax credit wrongly availed or utilised for such periods
other than those covered under sub-section (1), on the person chargeable with tax.

(4) The service of such statement shall be deemed to be service of notice on
such person under sub-section (1), subject to the condition that the grounds relied upon
for such tax periods other than those covered under sub-section (1) are the same as are
mentioned in the earlier notice.

(5) The penalty in case where any tax which has not been paid or short paid or
erroneously refunded, or where input tax credit has been wrongly availed or utilised,—
(i) for any reason, other than the reason of fraud or any wilful-misstatement
or suppression of facts to evade tax, shall be equivalent to ten per cent of tax
due from such person or ten thousand rupees, whichever is higher;
(i1) for the reason of fraud or any wilful-misstatement or suppression of facts
to evade tax shall be equivalent to the tax due from such person.

(6) The proper officer shall, after considering the representation, if any, made
by the person chargeable with tax, determine the amount of tax, interest and penalty due
from such person and issue an order.

(7) The proper officer shall issue the order under sub-section (6) within twelve
months from the date of issuance of notice specified in sub-section (2):

Provided that where the proper officer is not able to issue the order within the
specified period, the Commissioner, or an officer authorised by the Commissioner senior
in rank to the proper officer but not below the rank of Joint Commissioner of State Tax,
may, having regard to the reasons for delay in issuance of the order under sub-section
(6), to be recorded in writing, before the expiry of the specified period, extend the said
period further by a maximum of six months.

(8) The person chargeable with tax where any tax has not been paid or short
paid or erroneously refunded, or where input tax credit has been wrongly availed or
utilised for any reason, other than the reason of fraud or any wilful-misstatement or
suppression of facts to evade tax, may,—
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(1) before service of notice under sub-section (1), pay the amount of tax
along with interest payable under section 50 of such tax on the basis of his
own ascertainment of such tax or the tax as ascertained by the proper officer
and inform the proper officer in writing of such payment, and the proper
officer, on receipt of such information shall not serve any notice under
sub-section (1) or the statement under sub-section (3), as the case may be, in
respect of the tax so paid or any penalty payable under the provisions of this
Act or the rules made thereunder;

(i1) pay the said tax along with interest payable under section 50 within
sixty days of issue of show cause notice, and on doing so, no penalty shall be
payable and all proceedings in respect of the said notice shall be deemed to
be concluded.

(9) The person chargeable with tax, where any tax has not been paid or short
paid or erroneously refunded or where input tax credit has been wrongly availed or
utilised by reason of fraud, or any wilful-misstatement or suppression of facts to evade
tax, may,—

(1) before service of notice under sub-section (1), pay the amount of tax
along with interest payable under section 50 and a penalty equivalent to
fifteen per cent of such tax on the basis of his own ascertainment of such tax
or the tax as ascertained by the proper officer and inform the proper officer in
writing of such payment, and the proper officer, on receipt of such
information, shall not serve any notice under sub-section (1), in respect of the
tax so paid or any penalty payable under the provisions of this Act or the
rules made thereunder;

(i1) pay the said tax along with interest payable under section 50 and a
penalty equivalent to twenty-five per cent of such tax within sixty days of
issue of the notice, and on doing so, all proceedings in respect of the said
notice shall be deemed to be concluded;

(iii) pay the tax along with interest payable thereon under section 50 and a
penalty equivalent to fifty per cent of such tax within sixty days of
communication of the order, and on doing so, all proceedings in respect of
the said notice shall be deemed to be concluded.

(10) Where the proper officer is of the opinion that the amount paid under
clause (i) of sub-section (8) or clause (i) of sub-section (9) falls short of the amount
actually payable, he shall proceed to issue the notice as provided for in sub-section (1)
in respect of such amount which falls short of the amount actually payable.

(11) Notwithstanding anything contained in clause (i) or clause (ii) of
sub-section (8), penalty under clause (i) of sub-section (5) shall be payable where any
amount of self-assessed tax or any amount collected as tax has not been paid within a
period of thirty days from the due date of payment of such tax.

(12) The provisions of this section shall be applicable for determination of tax
pertaining to the Financial Year 2024-25 onwards.

Explanation 1—For the purposes of this section,—

(1) the expression “all proceedings in respect of the said notice” shall not
include proceedings under section 132;

(i) where the notice under the same proceedings is issued to the main
person liable to pay tax and some other persons, and such proceedings
against the main person have been concluded under this section, the
proceedings against all the persons liable to pay penalty under sections 122
and 125 are deemed to be concluded.

Explanation 2—For the purposes of this Act, the expression “suppression”
shall mean non-declaration of facts or information which a taxable person is required
to declare in the return, statement, report or any other document furnished under this
Act or the rules made thereunder, or failure to furnish any information on being asked
for, in writing, by the proper officer.
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27. In section 75 of the Principal Act,—

(a) in sub-section (1), after the word and figures “section 74”, the words,
brackets, figures and letter “or sub-sections (2) and (7) of section 74A” shall be
inserted,

(b) after sub-section (2), the following sub-section shall be inserted, namely:—

“(2A) Where any Appellate Authority or Appellate Tribunal or court concludes
that the penalty under clause (ii) of sub-section (5) of section 74A is not sustainable for
the reason that the charges of fraud or any wilful-misstatement or suppression of facts to
evade tax has not been established against the person to whom the notice was issued, the

penalty shall be payable by such person, under clause (i) of sub-section (5) of section
T4A.”;
(c) for sub-section (10), the following sub-section shall be substituted,
namely:—

“(10) The adjudication proceedings shall be deemed to be concluded, if the order
is not issued within the period specified in sub-section (10) of section 73 or in sub-section
(10) of section 74 or in sub-section (7) of section 74A.”;

(d) in sub-section (11), after the word and figures “section 74, the words,
brackets, figures and letter “or sub-section (7) of section 74A” shall be inserted,

(e) in sub-section (12), after the words and figures “section 73 or section 74”,
the words, figures and letter “or section 74A” shall be inserted,

(f) in sub-section (13), affer the words and figures “section 73 or section 74”,
the words, figures and letter “or section 74A” shall be inserted.

28. In section 104 of the Principal Act, in sub-section (1), in the Explanation,
after the word and figures “section 74”, the words, brackets, figures and letter
“or sub-sections (2) and (7) of section 74A” shall be inserted.

29. In section 107 of the Principal Act,—
(a) in sub-section (6), in clause (b), for the word “twenty-five”, the word
“twenty” shall be substituted,
(b) in sub-section (11), in the second proviso, affer the words and figures
“section 73 or section 74”, the words, figures and letter “or section 74A” shall be
inserted.

30. In section 112 of the Principal Act,—

(a) with effect from the 1st day of August, 2024, in sub-section (1), after the
words “from the date on which the order sought to be appealed against is
communicated to the person preferring the appeal”, the words “; or the date, as
may be notified by the Government, on the recommendations of the Council, for
filing appeal before the Appellate Tribunal under this Act, whichever is later.”
shall be inserted,

(b) with effect from the 1st day of August, 2024, in sub-section (3), after the
words “from the date on which the said order has been passed”, the words “; or
the date, as may be notified by the Government, on the recommendations of the
Council, for the purpose of filing application before the Appellate Tribunal
under this Act, whichever is later,” shall be inserted,

(c) in sub-section (6), after the words, brackets and figure “after the expiry of
the period referred to in sub-section (1)”, the words, brackets and figure “or
permit the filing of an application within three months after the expiry of the
period referred to in sub-section (3)” shall be inserted;

(d) in sub-section (8), in clause (b),—

(i) for the words “twenty per cent”, the words “ten per cent” shall be
substituted,

(i1) for the words “fifty crore rupees”, the words “twenty crore rupees”
shall be substituted.
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Amendment of
section 122

Amendment of
section 127

Insertion of new
section 128A

31. In section 122 of the Principal Act, with effect from the 1st day of
October, 2023, in sub-section (1B), for the words “Any electronic commerce operator
who”, the words and figures “Any electronic commerce operator, who is liable to
collect tax at source under section 52,” shall be substituted.

32. In section 127 of the Principal Act, affer the words and figures “section
73 or section 747, the words, figures and letter “or section 74A” shall be inserted.

33. After section 128 of the Principal Act, the following section shall be
inserted, namely:—

Waiver of interest “128A. (1) Notwithstanding anything to the contrary
groth pf;iﬁﬁg ‘t’; contained in this Act, where any amount of tax is payable by a
demands  raised  Person chargeable with tax in accordance with,—
under section 73,

for certain tax

periods.

(a) a notice issued under sub-section (1) of section 73 or a statement issued
under sub-section (3) of section 73, and where no order under sub-section (9) of
section 73 has been issued; or

(b) an order passed under sub-section (9) of section 73, and where no order
under sub-section (11) of section 107 or sub-section (1) of section 108 has been
passed; or

(c) an order passed under sub-section (11) of section 107 or sub-section (1) of
section 108, and where no order under sub-section (1) of section 113 has been passed,
pertaining to the period from Ist July, 2017 to 31st March, 2020, or a part thereof, and
the said person pays the full amount of tax payable as per the notice or statement or the
order referred to in clause (a), clause (b) or clause (c), as the case may be, on or before
the date, as may be notified by the Government on the recommendations of the
Council, no interest under section 50 and penalty under this Act, shall be payable and
all the proceedings in respect of the said notice or order or statement, as the case may
be, shall be deemed to be concluded, subject to such conditions as may be prescribed:

Provided that where a notice has been issued under sub-section (1) of section
74, and an order is passed or required to be passed by the proper officer in pursuance
of the direction of the Appellate Authority or Appellate Tribunal or a court in
accordance with the provisions of sub-section (2) of section 75, the said notice or order
shall be considered to be a notice or order, as the case may be, referred to in clause (a)
or clause (b) of this sub-section:

Provided further that the conclusion of the proceedings under this sub-section,
in cases where an application is filed under sub-section (3) of section 107 or under
sub-section (3) of section 112 or an appeal is filed by an officer of State tax under
sub-section (1) of section 117 or under sub-section (1) of section 118 or where any
proceedings are initiated under sub-section (1) of section 108, against an order referred
to in clause (b) or clause (c) or against the directions of the Appellate Authority or the
Appellate Tribunal or the court referred to in the first proviso, shall be subject to the
condition that the said person pays the additional amount of tax payable, if any, in
accordance with the order of the Appellate Authority or the Appellate Tribunal or the
court or the Revisional Authority, as the case may be, within three months from the
date of the said order:

Provided also that where such interest and penalty has already been paid, no
refund of the same shall be available.

(2) Nothing contained in sub-section (1) shall be applicable in respect of any
amount payable by the person on account of erroneous refund.

(3) Nothing contained in sub-section (1) shall be applicable in respect of cases
where an appeal or writ petition filed by the said person is pending before Appellate
Authority or Appellate Tribunal or a court, as the case may be, and has not
been withdrawn by the said person on or before the date notified under sub-section (1).
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(4) Notwithstanding anything contained in this Act, where any amount specified
under sub-section (1) has been paid and the proceedings are deemed to be concluded
under the said sub-section, no appeal under sub-section (1) of section 107 or sub-section
(1) of section 112 shall lie against an order referred to in clause (b) or clause (c) of
sub-section (1), as the case may be.”.

34. In section 171 of the Principal Act,—

(a) in sub-section (2), the following proviso and Explanation shall be inserted,
namely:—

‘Provided that the Government may by notification, on the recommendations of
the Council, specify the date from which the said Authority shall not accept any request
for examination as to whether input tax credits availed by any registered person or the
reduction in the tax rate have actually resulted in a commensurate reduction in the price
of the goods or services or both supplied by him.

Explanation—For the purposes of this sub-section, “request for examination”
shall mean the written application filed by an applicant requesting for examination as to
whether input tax credits availed by any registered person or the reduction in the tax rate
have actually resulted in a commensurate reduction in the price of the goods or services
or both supplied by him.’;

(b) the Explanation shall be renumbered as Explanation 1 thereof, and afier
Explanation 1 as so renumbered, the Explanation shall be inserted, namely:—

‘Explanation 2—For the purposes of this section, the expression “Authority”
shall include the “Appellate Tribunal”.’.

35. In Schedule III to the Principal Act, affer paragraph 8 and before
Explanation 1, the following paragraphs shall be inserted, namely:—

“9. Activity of apportionment of co-insurance premium by the lead insurer to the
co-insurer for the insurance services jointly supplied by the lead insurer and the
co-insurer to the insured in co-insurance agreements, subject to the condition that the
lead insurer pays the Central Tax, State tax, Union territory tax and integrated tax on the
entire amount of premium paid by the insured.

10. Services by insurer to the reinsurer for which ceding commission or the
reinsurance commission is deducted from reinsurance premium paid by the insurer to the
reinsurer, subject to the condition that the Central Tax, State Tax, Union territory tax and
integrated tax is paid by the reinsurer on the gross reinsurance premium payable by the
insurer to the reinsurer, inclusive of the said ceding commission or the reinsurance
commission.”.

36. No refund shall be made of all the tax paid or the input tax credit reversed,
which would not have been so paid, or not reversed, had section 6 of this Amendment
Act been in force at all material times.

Repeal 37. (1) The Uttar Pradesh Goods and Services Tax (Second Amendment)
and  Ordinance, 2024 is hereby repealed.

saving (2) Notwithstanding such repeal, anything done or any action taken under

the provisions of the principal Act as amended by the Ordinance referred to in

sub-section (1) shall be deemed to have been done or taken under the

corresponding provisions of the principal Act as amended by this Act as if the

provisions of this Act were in force at all material times.
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STATEMENT OF OBJECTS AND REASONS
The Uttar Pradesh Goods and Services Tax Act, 2017 (U.P. Act no. 1 of 2017) (hereinafter
referred to as the "said Act") has been enacted to make provision for levy and collection of tax on
intra-State supply of goods or services or both by the State of Uttar Pradesh and for matters connected

therewith or incidental thereto.

On the recommendation of GST Council, certain amendments were made in the Central Goods
and Services Tax Act, 2017 (Act no. 12 of 2017) vide the Finance (No. 2) Act, 2024 (Act no. 15 of
2024), which was enacted by the Parliament and received the assent of the President on 16" August, 2024.

In view of the above, it was decided to amend the said Act to incorporate the amendments made
in the Central Goods and Services Tax Act, 2017 at the State level and to maintain uniformity in the
Central Act and the State Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax (Second Amendment)
Ordinance, 2024 (U.P. Ordinance no. 22 of 2024) was promulgated by the Governor on
December 10, 2024.

The Uttar Pradesh Goods and Services Tax (Second Amendment) Bill, 2024 is introduced to

replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

YoTH0goY0—T0UI0 401 IISTIH—2024—(1087)—599 UK (H¥=ex / Elo / JATHAT) |
YIouH0ZoUI0—T0Ui0 180 A0 faemRii—2024—(1088)—300 Ul (H+eR /€0 / 3iTHAT) |
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No. 149 (2)/LXXIX-V-1-2025-1-ka-8-2025
Dated Lucknow, August 21,2025
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Maal
Aur Sewa Kar (Sanshodhan) Adhiniyam, 2025 (Uttar Pradesh Adhiniyam Sankhya 8 of 2025) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on August 21, 2025. The Rajya Kar
Anubhag-2 is administratively concerned with the said Adhiniyam.
THE UTTAR PRADESH GOODS AND SERVICES TAX
(AMENDMENT) ACT, 2025
(U.P. ACT no. 8 of 2025)
[4s passed by the Uttar Pradesh Legislature]
AN
ACT
Sfurther to amend the Uttar Pradesh Goods and Services Tax Act, 2017

IT Is HEREBY enacted in the Seventy-sixth Year of the Republic of India as
follows —

1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax Short title and
(Amendment) Act, 2025. commencement
(2) Save as otherwise provided in this Act,-
(a) Section 2 (i) and 6 shall be deemed to have come into force on the I* day
of April, 2025;
(b) Sections 2(ii), 2 (iii) to 5 and Sections 7 to 14 shall come into force on
such date as the State Government may, by notification in the Official
Gaczette, appoint.
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Amendment of
Section 2

Amendment of
Section 12
Amendment of
Section 13

Amendment of
Section 17

Amendment of
Section 20

2. In the Uttar Pradesh Goods and Services Tax Act, 2017 (hereinafter referred to as
the principal Act), in Section 2,-

(i) in clause (61), after the word and figure “Section 9”, the words, brackets and
figures “of this Act or under sub-section (3) or sub-section (4) of Section 5 of the
Integrated Goods and Services Tax Act, 2017” shall be inserted with effect from the 1
day of April, 2025;

(ii) in clause (69),—

(a) in sub-clause (c), after the words “management of a municipal”, the word
“fund” shall be inserted,

(b) after sub-clause (c), the following Explanation shall be inserted, namely:—

‘Explanation—For the purposes of this sub-clause,—

(a) “local fund” means any fund under the control or management of an
authority of a local Self-Government established for discharging civic functions in
relation to a Panchayat area and vested by law with the powers to levy, collect and
appropriate any tax, duty, toll, cess or fee, by whatever name called,

(b) “municipal fund” means any fund under the control or management of an
authority of a local Self-Government established for discharging civic functions in
relation to a Metropolitan area or Municipal area and vested by law with the powers to
levy, collect and appropriate any tax, duty, toll, cess or fee, by whatever name called.’;

(iii) after clause (116), the following clause shall be inserted, namely:—

‘(116A) “unique identification marking” means the unique identification
marking referred to in clause (b) of sub-section (2) of Section 148A and includes a
digital stamp, digital mark or any other similar marking, which is unique, secure and
non-removable;’;

3. In Section 12 of the principal Act, sub-section (4) shall be omitted.

4. In Section 13 of the principal Act, sub-section (4) shall be omitted.

5. In Section 17 of the principal Act, in sub-section (5), in clause (d),—

(i) for the words “plant or machinery”, the words “plant and machinery” shall
be substituted and shall be deemed to have been substituted with effect from the 1%
day of July, 2017;

(i) the Explanation shall be numbered as Explanation 1 thereof, and after
Explanation 1 as so numbered, the following Explanation shall be inserted,
namely:—

‘Explanation 2—For the purposes of clause (d), it is hereby clarified that
notwithstanding anything to the contrary contained in any judgment, decree or order of
any court, tribunal, or other authority, any reference to “plant or machinery” shall be
construed and shall always be deemed to have been construed as a reference to “plant

CEEE)

and machinery”.’.

6. In Section 20 of the principal Act, with effect from the 1% day of April,2025,—

(i) in sub-section (1), after the word and figure “Section 9”, the words,
brackets and figures “of this Act or under sub-section (3) or sub-section (4) of
Section 5 of the Integrated Goods and Services Tax Act, 2017” shall be inserted;

(i) in sub-section (2), after the word and figure “Section 9, the words,
brackets and figures “of this Act or under sub-section (3) or sub-section (4) of
Section 5 of the Integrated Goods and Services Tax Act, 2017,” shall be inserted.
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7. In Section 34 of the principal Act, in sub-section (2), for the proviso, the Amendment of

following proviso shall be substituted, namely:— Section 34
“Provided that no reduction in output tax liability of the supplier shall be
permitted, if the—
(1) input tax credit as is attributable to such a credit note, if availed, has not
been reversed by the recipient, where such recipient is a registered person; or
(i1) incidence of tax on such supply has been passed on to any other person,
in other cases.”.
8. In Section 38 of the principal Act,— Amendment of
Section 38

(i) in sub-section (1), for the words “an auto-generated statement”, the words
“a statement” shall be substituted,

(i1) in sub-section (2),—

(a) for the words “auto-generated statement under”, the words
“statement referred in” shall be substituted,

(b) in clause (a), the word “and” shall be omitted,

(c) in clause (b), after the words “by the recipient,”, the word
“including” shall be inserted,

(d) after clause (b), the following clause shall be inserted, namely:—

“(c) such other details as may be prescribed.”.

9. In Section 39 of the principal Act, in sub-section (1), for the words “and SAmejnd’?Zm of
ection
within such time”, the words “within such time, and subject to such conditions and

restrictions” shall be substituted.

10. In Section 107 of the principal Act, in sub-section (6), for the proviso, the Amendment of

following proviso shall be substituted, namely:— Section 107

“Provided that in case of any order demanding penalty without involving
demand of any tax, no appeal shall be filed against such order unless a sum equal to ten
per cent. of the said penalty has been paid by the appellant.”.

11. In Section 112 of the principal Act, in sub-section (8), the following proviso Amendment of

shall be inserted, namely:— Section 112

“Provided that in case of any order demanding penalty without involving
demand of any tax, no appeal shall be filed against such order unless a sum equal to ten
per cent. of the said penalty, in addition to the amount payable under the proviso to

sub-section (6) of Section 107 has been paid by the appellant.”.

12. After Section 122A of the principal Act, the following Section shall be Insertion of new

. Section 122B
inserted, namely:—

“122B. Notwithstanding anything contained in this Act, where any person
referred to in clause (b) of sub-section (1) of Section 148A, Acts in contravention of
the provisions of the said section, he shall, in addition to any penalty under Chapter
XV or the provisions of this Chapter, be liable to pay a penalty equal to an amount of
one lakh rupees or ten per cent of the tax payable on such goods, whichever is

higher.”.
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Insertion of new 13. After Section 148 of the principal Act, the following section shall be
Section 148A inserted, namely:—
“148A.(1) The Government may, on the recommendations of the
Council, by notification, specify,—
(a) the goods;
(b) persons or class of persons who are in possession or deal
with such goods, to which the provisions of this section shall apply.
(2) The Government may, in respect of the goods referred to in clause
(a) of sub-section (1),—

(a) provide a system for enabling affixation of unique
identification marking and for electronic storage and access of
information contained therein, through such persons, as may be
prescribed; and

(b) prescribe the unique identification marking for such goods,
including the information to be recorded therein.

(3) The persons referred to in sub-section (1), shall,—

(a) affix on the said goods or packages thereof, a unique
identification marking, containing such information and in such
manner;

(b) furnish such information and details within such time and
maintain such records or documents, in such form and manner;

(c) furnish details of the machinery installed in the place of
business of manufacture of such goods, including the identification,
capacity, duration of operation and such other details or information,
within such time and in such form and manner;

(d) pay such amount in relation to the system referred to in
sub-section (2), as may be prescribed.”.

Amendment of 14. In Schedule-III of the principal Act,—

Schedule-111 (i) in paragraph 8, after clause (a), the following clause shall be
inserted and shall be deemed to have been inserted with effect from the 1* day
of July, 2017, namely:—

“(aa) Supply of goods warehoused in a Special Economic Zone or in a
Free Trade Warehousing Zone to any person before clearance for exports or
to the Domestic Tariff Area;”;
(i1) in Explanation 2, after the words “For the purposes of”, the words,
brackets and letter “clause (a) of” shall be inserted and shall be deemed to have
been inserted with effect from the 1* day of July, 2017;
(iii) after Explanation 2, the following Explanation shall be inserted
and shall be deemed to have been inserted with effect from the 1% day of
July, 2017, namely:—
“Explanation 3—For the purposes of clause (aa) of paragraph 8, the expressions
“Special Economic Zone”, “Free Trade Warehousing Zone” and “Domestic Tariff
Area” shall have the same meanings respectively as assigned to them in Section 2 of

the Special Economic Zones Act, 2005.”
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15. No refund shall be made of all such tax which has been
collected, but which would not have been so collected, had
Section 14 of this Act been in force at all material times.
Repeal and Saving 16. (1) The Uttar Pradesh Goods and Services TaX (p. Ordinance
(Amendment) Ordinance, 2025 is hereby repealed. no. 7 of 2025

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the
principal Act as amended by this Act as if the provisions of this Act
were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Goods and Services Tax Act, 2017 (U.P. Act no. 1 0f2017) (hereinafter
referred to as the " said Act") has been enacted to make provision for levy and collection of tax on intra-
State supply of goods or services or both by the State of Uttar Pradesh and for matters connected therewith
or incidental thereto.

According to the provisions of Article 246A(1) of the Constitution of India, both the Parliament
and the State Legislature have the power to make laws for the imposition of Goods and Services Tax. On
the recommendation of GST Council, certain amendments were made in the Central Goods and Services
Tax Act, 2017 (Act no. 12 of 2017) vide the Finance Act, 2025 (Act no. 7 of 2025).

In view of the above, it was decided to amend the said Act to incorporate the amendments made
in the Central Goods and Services Tax Act, 2017 at the State level and to maintain uniformity in the
Central Act and the State Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax (Amendment)

Ordinance, 2025 (U.P. Ordinance no. 7 of 2025) was promulgated by the Governor on July10, 2025.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

TOTHAOFOH0—T0T0 134 TSTIF—2025—(421)—599 TRRII—(HFER /N0 / ITHIT) |
TOTHOFOW0—T0T0 54 A0 fAeRiI—2022—(422)—70+330=400 UfII—(@*geR /Elo / 3ATHHT) |
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STaYT 30, 1947 D THQ

HH-HET—134 (h—2)

3 Yol AT

AT 149 / 79-fA-1—2025-1-%-8-2025
TGS, 21 IR, 2025

“MRT B G & TJeeE 200 ® A S AU 4 IR TR AA AR HaT
PR (Aee) fagRre, 2025 ROAE AT AR OJATEN—2 UWIENG WU W FHERET B W
faie 21 TR, 2025 PI AT Y& B 3R 98 IR T<¥ AT T 8 T 2025 &

w0 H FAARIRY &1 ga-rd 39 AR gRT UHIRIA fhar Sirar 8-

IR QT A AR HaT SR (HeE) rfaf=gH, 2025
(SR U AfATH H=ar 8 A 2025)
[ST SR U<Y fau Ause gRT uilRa ga)
IR U< AT AR AT HR IIRAFTITH, 2017 BT RAR AR B & forg
e
AR ORI & fBgcRd ay H yaggRT fforRaq sifefrrm amr smar 8—
1—(1) 39 ARATH BT IR USW ATA R WaT B (FOwRME) M, 2025  wfer wm
HET SIRATT | SR SR
(2) s rfAfRM # argen Iudfd & Ram,—
(@) & 2() 3R 6, ARG 1 3B, 2025 | U g3 wHeT AT,
(@) =rT 2(ii), 2(i) ¥ 5 AR GRT 7 A 14, I ANG F gg< 8N oA
5T WRER, RGN Toie § SIeRg grRI, fad & |
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R 2 T 2R TS A R Har wR AR, 2017 (W oM A A e
ALY AT B) B GRT 2 H—
(i) @ve (p1) H, ARG 1 3el, 2025 A ¥R, HIODH 3R 3Hd IR 9 Bl
SUIRT (3) AT IULRT (4)" & W R IR, BISH AR 36 "9 AT &1 arT 9
B IUIRT (3) IT IWIRT (4) AT UDIpd AT AR HaT IR ARRA, 2017 B €RT 5
P SURT (3) AT SUERT (4)” g f&d ST,
(i) @vs (p9) H—
(@) SUETS (1) H, wes “TRUIfIST " & g o [y ggr f&ar g,
(@) SuEvE () & g AFEferRad TR g f3ar g, serfe—
TIH BRI IUGTS & T b fore—
(@) g A @ ae e R e B WIEERr S fhedt
TAd &F & G # ANRS B @ Aded & forg wnfig 2 iR o fafr g
el fl B, Yo, UUBY, SUGR AT BN, A8 Bl N AW H GHR Y, AT,
THa &3 AR fAfFEeE % o oieal ued @ 18 € @ FREEer a1 uea &
e fopsly fofer & 21
(@) “TRuferdr A B aewd faRfl R e @ WIeERr i fedy
AR &3 AT TRUIADT &85 & T § ARG Hraf & fded & fore zenfug 2
3R Rt fafdy grr faefl Y @), Yo, TUaR, SUSR AT W, =R A N W |
JHR SN, T, Tha a9 iR fAfaes &1 @ afeal yem & T 2 $
o a1 v @ Srfe fHRl A & 27
(i) @ve (116) & ueanq, frfoRaa @os e f&ar g, smerid—
‘(116%) "fafire uga™ RIgiea" & dcdd gRT 1486 & SWRT (2) & TS
@) ¥ [Afde faftre ygom fieied ¥ 2 3R s9a iaid i e, ia I
T PR I wAwY foeies Aftafera 8, 91 fafne, {RfET ok gem ara 7 &
m?ﬂ 37 SMATH BT gRT 12 H, SUURT (4) BT Fara 3 Sgem |
mm 4— AT @ gRT 13 ¥, IWRT (4) BT @I A Se |
%Eﬂ 51 JMRTH @1 gRT 17 B STRT (5) & @oe () H—
(i) ot F A1 AR @ W R IR GIF iR W we 7@ Ry
SIS 3R aRIE 1 ofTs, 2017 & wfoRenfud fy v wwer S,
(i) BT BT TGV 1 © ©Y H HHAITDGT fHIT ST iR 39 UHR
AT TICEIHRT 1 & AT faRad SIHR0T g¢1 faar S, srerid—
WD 2— QU (8) & YAoEl @ forg, a8 wee fhar oirer ® %
sl =araTerd, =ITATEIERYT AT T WIfraRvr & foeft ol fehr ar emew
H fea forddl afdad o/ & B 8¢ 0, 993 a1 WA & B0 G a1
A HIF IR WA @ HeW & ®U H IR S SR EHIT \HEN
SITEET |
m?ﬂ 6—cT ST & &gRT 20 H, TRIG 1 3B, 2025 3,—

(i) SUERT (1) #, ¥k, PISH 3R P ORI 9 B IUURT (3) AT SULRT (4)”
P WM W @, BIod AR fd “$H AT B aRT 9 BT SUIRT (3) AT SYLRT
(4)" a1 THIPHd AT MR FaT FR ARTIH, 2017 BT GRT 5 B IWIRT (3) T IR
(4) ¥ fad W,

(i) STIRT (2) # wex, BISH AR 3fF “GURT 9 B IYERT (3) IT TR
@) & WE W TR, FSd AR fd 3A AT @ gRT 9 B SUIRT (3) AT
SULRT (4) AT TOHIpd AT 3R FaT B AWM, 2017 B ORT 5 & IWIRT (3) AT
SURT (4)" ¥ & S |
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79 JAAFTH BT ORI 34 B STRT 2) & WP & WM W Fr=Aferiad
Redd I a1 e, e

"Re] I8 b gffeal & amScye X IR@ H IS FH IgFd e B
ST, afe—

(i) VA 91 9 & HRUT AET SM dTell $9Y¢ R I, afe ura faar
8, UTIdhd gRT a1qd el foran a1 €, S8l VAT uaiedl SR Qfdd &; a1

(il) o= AWl H, U gfd R PR F1 g9E AT o= @fe RS fear
T

8—c1 JMAFIH BT &_T 38 H—

() STIRT (1) # ¥eg— "W Sfd faRer” & o W, I e g
fear e,

(i) SUIRT (2) #—

(@) g “W@d: Sfd e @ e R, v fAfde e @ (A
ST,

@) Es (@) Hereg "R Fdra & SRR |

(M) Ee (@) #3e S RO B UL, ek AfRd” geT e e,

@) @ (@) & v, efoRaa @s ger faar o, srifd—

(1) U 3 faaRer St fafga e g |

o~ AAFTH H GIRT 39 H ITURT (1) H I&[ IR T 99 & AR

D WHE R, TR T 9 $ WioR 3R VAT wrdl ok FdeRl & eef| ved 8w
g f& e |

10—9cl ARRE & gRT 107 & IWRT (6) ¥ Wgd & WM W
fFrafoRad wege @ fear e, srerfd—

"Reg I8 & el = @ Wi feu e onRa @ /i1 o= arel fal amewr @
Refy & T o & favg d9 do @is 3Mhd qIRIT 81 &) S 59 db b
fieTdal g1 I ARG & <9 R & aREx RT &I a8 &) far
ST B 1

11— SRR BT g7 112 &, SueRT (8) ¥, fFr=iforRad uvege et faan
ST, 3rrfq—
AT B T H, VA 1S & fAvg dd ad g el <iRaeT T8l a1 SIge), 579
& & dfiddal gRT 9RT 107 @ SWIRT (6) & WRgd & Fd= I AT &
IR I MRT & <9 afoRrd & aR1eR IR &7 oA 781 o= e S 2 1

12— SR & gRT 1226 & Uvam, fr=ifolRad arT ger <1 e,
rerfa—

122939 JARRE H fHA 919 & B gU I, S8l ORI 148F P SULRT
(1) & Ts @) # ffde o afth IH IR & UG} &7 oot oAl &, d 98
AT 15 T 39 I & Suyael o N fefl wRa & afaRs, e arg wuv
AU A W T IR B S9 I & RER ARG, S A AfdE 8, BT I
PR & forg Rl Bl
13— IRIFH @ ORT 148 & UvEn frefoRad oRT 91 &1 e,
rIfq—
"148% (1) WHR, gRyE @ RwRel w®, sl gr, faffde 9=
3

’

(@) wret;
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(@) W Afh a1 ARRAT BT T ST T ATl TR Beoll G & AT S
FIER A 2, R W 39 IRT & UG a1 B |
2) PR, STRT (1) & e (@) # Afd< 71a & Haer -
@) fafre vgam fore om iR SO fAifkd g1 @ soiagie
JOTTefl U&TH &R Al 7; AR
@) & A1 & fory fafire ugam foeg fafed o= wadl 2, o SaH
TSl Y S arell gar W afiferd 2
(3) SwRT (1) # fAfde =fn,—
(@) S WA AT IFB Yol W, VAT Fa AR VAT 97 ¥ v faftne
qge I8 e,
(@) T I iR @R U FHT B WIaR IR BR 3R U Sifiera
T SIS, U UHT # &R U AT § 99y <=
@) W A B AT & FRIR B E W g wAE @
RTaH Ugdm, e, Tt @ 3/afdy iR U9 oy &IR a1 g afafera € o
T & MR R T T6Y R RS A IRJT BT
(@) SWRT (2) § fAfde yomelt @& wder § TN AR &1 WA= B, ST
o fafea fear sm | 2 1"
S 3 T 14— T ARTIE B IgAT 3 H—
RFTerT () =1 8 # @ (%) & yvam, F=fRed Ts ggr f&ar S &R aRRg
1 TS, 2017 ¥ ISIAT TAT FHSM S, FeIff—
"(@®) el faR onfdie &3 a1 g AMUR YSRUT &7 # 9ISHR # ¥ Y
q1d @1 fFrafd a1 wxeg SR% &3 & oy Jol & usel 60 @fh @1 il
(i) Tosfidvor 2 H, g 3R 3fd W7 8 B b UYAN, IR, BB AR
JeR TGS (H)" 9T QY SMUIT iR 1 FATE, 2017 I G T FAHAS G
(i) BT 2 & uwE AEfrRed wSiaRr ggr fem Smo eiR
1 TS, 2017 ¥ FSIAT TAT FHM S, FeIff—
"IEHROT 3T 8 B WS (Bp) B WASEI B forg, el faiy
ST ey enffes e srffaH, 2005 @ ORT 2 H @ forg wEIRE 21
15—00 TR PR DI AR qE B S S GEW B w, feeg S
e el fhar T g, I 59 iR @ aRT 14 |1 dTfcad FHAT W)

AT BT |
o aik gt 16—(1) STR U AT 3R HaT I (AAE) IR, IR A
2025 TdggRT orf¥a fovar sirar 21 AT AT 7

A 2025
(2 W& fRE & B gu o Smwr (1) ¥ ffde
AT GRT JATHAT ol A & Iuaell & T Pl
DS R A B TN DS PG, 39 ARARE FRT
IR ot oM & @ yogell SudHl & i od AT
P Tt SRAf A 5 iR @ Sudy O aRa
| # g o |
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IGa 3R BHRO

IR TS ATA AR AT IR IR, 2017 (SR U< JfTH H@w 1 w1, 2017), (R
AN I ARH” HET T 2), STR U< ST §RT AT AT AT AT AT Bl IR Y] R PR
% ISUTYT AT FUSYT AR IAA FHEET AT AURTS Al BT IS IR & forg ifei-rafia faar
T R

qRT $T AMEH & AJEIE 246 P (1) P IS D AR, TG AR I o Fea, aHl
DI AT 3R AT TR ARG dxa & oy Ay g9 @1 wfth 21 A1 iR dar a= (Shgwc)) aRvg
F Ry ), fad fdfrm, 2025 @ m Sm 7 99, 2025) gRT H<1T Al 3R HdT B
afSfrE, 2017 (@rRIfFA ST 12 99, 2017) ® Hfauy deeE {6y T3 |

ST B et by JARTH U 15y SIfAfE # Udhwudl a9 @ & oy 15y WK
W B A R AT FR AT, 2017 H BT T FeeEt w1 Afaferd v 2g 9w aifdfem A
R &R BT fAfee fear mar |

4fs s Qo wved W3 H AE o SR yaRh fafeey @ dEffad B M g )«
ot BRiaTE! smaegd off, o1d: TSI gRT fAHid 10 Jofls, 2025 BT Sk IS A1d R FdT IR
(M) STATRY, 2025 (TR U AT AT 7 |+ 2025) WG fobam 1 |

Iz AU aiad FeITas H gieRefid & & o gr: wenfud faar e € |
3T ¥,

el Aand,
TR A |

No. 149 (2)/LXXIX-V-1-2025-1-ka-8-2025
Dated Lucknow, August 21,2025
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Maal
Aur Sewa Kar (Sanshodhan) Adhiniyam, 2025 (Uttar Pradesh Adhiniyam Sankhya 8 of 2025) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on August 21, 2025. The Rajya Kar
Anubhag-2 is administratively concerned with the said Adhiniyam.
THE UTTAR PRADESH GOODS AND SERVICES TAX
(AMENDMENT) ACT, 2025
(U.P. ACT no. 8 of 2025)
[4s passed by the Uttar Pradesh Legislature]
AN
ACT
Sfurther to amend the Uttar Pradesh Goods and Services Tax Act, 2017

IT Is HEREBY enacted in the Seventy-sixth Year of the Republic of India as
follows —

1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax Short title and
(Amendment) Act, 2025. commencement
(2) Save as otherwise provided in this Act,-
(a) Section 2 (i) and 6 shall be deemed to have come into force on the I* day
of April, 2025;
(b) Sections 2(ii), 2 (iii) to 5 and Sections 7 to 14 shall come into force on
such date as the State Government may, by notification in the Official
Gaczette, appoint.
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Amendment of
Section 2

Amendment of
Section 12
Amendment of
Section 13

Amendment of
Section 17

Amendment of
Section 20

2. In the Uttar Pradesh Goods and Services Tax Act, 2017 (hereinafter referred to as
the principal Act), in Section 2,-

(i) in clause (61), after the word and figure “Section 9”, the words, brackets and
figures “of this Act or under sub-section (3) or sub-section (4) of Section 5 of the
Integrated Goods and Services Tax Act, 2017” shall be inserted with effect from the 1
day of April, 2025;

(ii) in clause (69),—

(a) in sub-clause (c), after the words “management of a municipal”, the word
“fund” shall be inserted,

(b) after sub-clause (c), the following Explanation shall be inserted, namely:—

‘Explanation—For the purposes of this sub-clause,—

(a) “local fund” means any fund under the control or management of an
authority of a local Self-Government established for discharging civic functions in
relation to a Panchayat area and vested by law with the powers to levy, collect and
appropriate any tax, duty, toll, cess or fee, by whatever name called,

(b) “municipal fund” means any fund under the control or management of an
authority of a local Self-Government established for discharging civic functions in
relation to a Metropolitan area or Municipal area and vested by law with the powers to
levy, collect and appropriate any tax, duty, toll, cess or fee, by whatever name called.’;

(iii) after clause (116), the following clause shall be inserted, namely:—

‘(116A) “unique identification marking” means the unique identification
marking referred to in clause (b) of sub-section (2) of Section 148A and includes a
digital stamp, digital mark or any other similar marking, which is unique, secure and
non-removable;’;

3. In Section 12 of the principal Act, sub-section (4) shall be omitted.

4. In Section 13 of the principal Act, sub-section (4) shall be omitted.

5. In Section 17 of the principal Act, in sub-section (5), in clause (d),—

(i) for the words “plant or machinery”, the words “plant and machinery” shall
be substituted and shall be deemed to have been substituted with effect from the 1%
day of July, 2017;

(i) the Explanation shall be numbered as Explanation 1 thereof, and after
Explanation 1 as so numbered, the following Explanation shall be inserted,
namely:—

‘Explanation 2—For the purposes of clause (d), it is hereby clarified that
notwithstanding anything to the contrary contained in any judgment, decree or order of
any court, tribunal, or other authority, any reference to “plant or machinery” shall be
construed and shall always be deemed to have been construed as a reference to “plant

CEEE)

and machinery”.’.

6. In Section 20 of the principal Act, with effect from the 1% day of April,2025,—

(i) in sub-section (1), after the word and figure “Section 9”, the words,
brackets and figures “of this Act or under sub-section (3) or sub-section (4) of
Section 5 of the Integrated Goods and Services Tax Act, 2017” shall be inserted;

(i) in sub-section (2), after the word and figure “Section 9, the words,
brackets and figures “of this Act or under sub-section (3) or sub-section (4) of
Section 5 of the Integrated Goods and Services Tax Act, 2017,” shall be inserted.
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7. In Section 34 of the principal Act, in sub-section (2), for the proviso, the Amendment of

following proviso shall be substituted, namely:— Section 34
“Provided that no reduction in output tax liability of the supplier shall be
permitted, if the—
(1) input tax credit as is attributable to such a credit note, if availed, has not
been reversed by the recipient, where such recipient is a registered person; or
(i1) incidence of tax on such supply has been passed on to any other person,
in other cases.”.
8. In Section 38 of the principal Act,— Amendment of
Section 38

(i) in sub-section (1), for the words “an auto-generated statement”, the words
“a statement” shall be substituted,

(i1) in sub-section (2),—

(a) for the words “auto-generated statement under”, the words
“statement referred in” shall be substituted,

(b) in clause (a), the word “and” shall be omitted,

(c) in clause (b), after the words “by the recipient,”, the word
“including” shall be inserted,

(d) after clause (b), the following clause shall be inserted, namely:—

“(c) such other details as may be prescribed.”.

9. In Section 39 of the principal Act, in sub-section (1), for the words “and SAmejnd’?Zm of
ection
within such time”, the words “within such time, and subject to such conditions and

restrictions” shall be substituted.

10. In Section 107 of the principal Act, in sub-section (6), for the proviso, the Amendment of

following proviso shall be substituted, namely:— Section 107

“Provided that in case of any order demanding penalty without involving
demand of any tax, no appeal shall be filed against such order unless a sum equal to ten
per cent. of the said penalty has been paid by the appellant.”.

11. In Section 112 of the principal Act, in sub-section (8), the following proviso Amendment of

shall be inserted, namely:— Section 112

“Provided that in case of any order demanding penalty without involving
demand of any tax, no appeal shall be filed against such order unless a sum equal to ten
per cent. of the said penalty, in addition to the amount payable under the proviso to

sub-section (6) of Section 107 has been paid by the appellant.”.

12. After Section 122A of the principal Act, the following Section shall be Insertion of new

. Section 122B
inserted, namely:—

“122B. Notwithstanding anything contained in this Act, where any person
referred to in clause (b) of sub-section (1) of Section 148A, Acts in contravention of
the provisions of the said section, he shall, in addition to any penalty under Chapter
XV or the provisions of this Chapter, be liable to pay a penalty equal to an amount of
one lakh rupees or ten per cent of the tax payable on such goods, whichever is

higher.”.
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Insertion of new 13. After Section 148 of the principal Act, the following section shall be
Section 148A inserted, namely:—
“148A.(1) The Government may, on the recommendations of the
Council, by notification, specify,—
(a) the goods;
(b) persons or class of persons who are in possession or deal
with such goods, to which the provisions of this section shall apply.
(2) The Government may, in respect of the goods referred to in clause
(a) of sub-section (1),—

(a) provide a system for enabling affixation of unique
identification marking and for electronic storage and access of
information contained therein, through such persons, as may be
prescribed; and

(b) prescribe the unique identification marking for such goods,
including the information to be recorded therein.

(3) The persons referred to in sub-section (1), shall,—

(a) affix on the said goods or packages thereof, a unique
identification marking, containing such information and in such
manner;

(b) furnish such information and details within such time and
maintain such records or documents, in such form and manner;

(c) furnish details of the machinery installed in the place of
business of manufacture of such goods, including the identification,
capacity, duration of operation and such other details or information,
within such time and in such form and manner;

(d) pay such amount in relation to the system referred to in
sub-section (2), as may be prescribed.”.

Amendment of 14. In Schedule-III of the principal Act,—

Schedule-111 (i) in paragraph 8, after clause (a), the following clause shall be
inserted and shall be deemed to have been inserted with effect from the 1* day
of July, 2017, namely:—

“(aa) Supply of goods warehoused in a Special Economic Zone or in a
Free Trade Warehousing Zone to any person before clearance for exports or
to the Domestic Tariff Area;”;
(i1) in Explanation 2, after the words “For the purposes of”, the words,
brackets and letter “clause (a) of” shall be inserted and shall be deemed to have
been inserted with effect from the 1* day of July, 2017;
(iii) after Explanation 2, the following Explanation shall be inserted
and shall be deemed to have been inserted with effect from the 1% day of
July, 2017, namely:—
“Explanation 3—For the purposes of clause (aa) of paragraph 8, the expressions
“Special Economic Zone”, “Free Trade Warehousing Zone” and “Domestic Tariff
Area” shall have the same meanings respectively as assigned to them in Section 2 of

the Special Economic Zones Act, 2005.”
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15. No refund shall be made of all such tax which has been
collected, but which would not have been so collected, had
Section 14 of this Act been in force at all material times.
Repeal and Saving 16. (1) The Uttar Pradesh Goods and Services TaX (p. Ordinance
(Amendment) Ordinance, 2025 is hereby repealed. no. 7 of 2025

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the
principal Act as amended by this Act as if the provisions of this Act
were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Goods and Services Tax Act, 2017 (U.P. Act no. 1 0f2017) (hereinafter
referred to as the " said Act") has been enacted to make provision for levy and collection of tax on intra-
State supply of goods or services or both by the State of Uttar Pradesh and for matters connected therewith
or incidental thereto.

According to the provisions of Article 246A(1) of the Constitution of India, both the Parliament
and the State Legislature have the power to make laws for the imposition of Goods and Services Tax. On
the recommendation of GST Council, certain amendments were made in the Central Goods and Services
Tax Act, 2017 (Act no. 12 of 2017) vide the Finance Act, 2025 (Act no. 7 of 2025).

In view of the above, it was decided to amend the said Act to incorporate the amendments made
in the Central Goods and Services Tax Act, 2017 at the State level and to maintain uniformity in the
Central Act and the State Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax (Amendment)

Ordinance, 2025 (U.P. Ordinance no. 7 of 2025) was promulgated by the Governor on July10, 2025.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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